
B.C.No.<4.

ESTIMATES COMMITTEE
1956-57

SIXTY-EIGHTH REPORT

MINISTRY OF DEFENCE

ORDNANCE FACTORIES 

(STORES, PLANT & MACHINERY AND PRODUCTION)

LOK SABHA SECRETARIAT 
NEW DELHI 
March, 1957



CONTENTS
Pages

Composition o f the C o m m i t t e e ....................................................................... ii
Introduction........................................................................................................ iii

I. S t o r e s

(a) Introductory ...................................................................................... i
(b) Expenditure on purchase of stores ......................................i
(c) System of provisioning of stores

(0 Service items .................................................................... — 3
(«) Provisioning for e m e r g e n c y ............................................................. 3

(iii) Provisioning for civil trade i t e m s ................................................3— 4
(d) Procurement . . . . . .  4— 5
(c) Delay in procurement and appointment o f Liaison Officer. 5
(/) S t o r a g e ......................................................................................  5— 6
(g) Stock Verification . . . . . . .  6— 7
(k) Stock Holdings ...................................................................  7— 8
(0 Stock Pile ..................................................................................... 9
(V) Stores in Transit between F a c t o r i e s ............................................... 9— 10
W  Expenditure on Care and Custody of Stores . . . . .  10— 11
(0 Surplus Stores ...................................... 11— 13
(m) Committee for examination of stock holdings in Ordnance Factories . 13

II. Plant and M achinery

(a) E x t e n t ...............................................................................................14
(ft) Condition . . . . . . . . . . .  14
(c) Extent of Replacements . . . . . . . .  15
(iZ) Provision for new Plant & Machinery . . . . . .  16— 17
(c) Repairs & Overhaul of Machinery . . . . . . .  i 7— 18
(/) Purchase of Plant and M a ch in ery.........................................................18— 19
(5̂ ) Idle Machinery . . . . . . . . .  19— 20
(/*) German Reparation Machines . . . . . . .  20— 23

III. P roduction

(а) I n t r o d u c t o r y ..................................................................................... 24
(б) Expenditure during the Second Five Year Plan period . . .  24
(c) Procedure for undertaking manufacture in Ordnance Factories . 25— 26
(d) Outstanding Orders . . . . . . . . .  26— 28
(e) R e je c tio n s..................................................................................................... 28— 29
(/) Statistical Quality Control . . . . . . . .  29
(g) Extent of idle time payments (within control)......................................29— 30
(A) Total Value of Production and its a n a l y s i s ......................................30
(i) Manufacture of M .T . Vehicles etc. . . . . . .  30— 31
(jj Association of private sector for Defence Production . . . 31
(k) Mobilisation Plan and stepping up of Production during emergencies 32
(/) Production of civil trade i t e m s .........................................................32— 33

IV. M iscellaneous

(a) Inspection...............................................................................................34
(b) Standardisation of equipment and Rationalisation in Ordnance Factories 35
(c) Design and development of new items of Defence Stores 35

A ppendices

I. Levied percentage of S. I. charges in various Ordnance Factories 36

II. Statement showing the percentage of outmoded equipment in Ordnance
F a c t o r i e s .............................................................................................. 37

III. Details of educational orders placed on the private sector . 38

IV. Statement showing summary of Conclusions/Recommendations . 39— 51

433 L.S.—1.
(i)



COMPOSITION OF THE ESTIMATES COMMITTBE—
1956-57

1. Shri Balvantray Gopaljee Mehta— C h airm ak.

M embers

2. Shri B. S. Murthy
3. Shrimati B. Khongmen
4. Shri Nageshwar Prasad Sinha
5. Shri B. L. Chandak
6. *Shri Amamath Vidyalankar
7. Shri Venkatesh Narayan Tivary
8. Shri Satis Chandra Samanta
9. Shri Raghavendrarao Srinivasrao Diwan

10. Shri M. R. Krishna
11. Shri Jethalal Harikrishna Joshi
12. **Shri Bhawani Singh
13. Shri P. Subba Rao
14. Shri P. N. Rajabhoj
15. Shri Vishnu Ghanashyam Deshpande
16. Shri Satyendra Narayan Sinha
17. Pandit Dwarka Nath Tiwary
18. Shri C. R. Narasitnhan
19. Shri Raghubir Sahai
20. fPandit Algu Rai Shastri
21. Shri Abdus Sattar
22. Shri Lakshman Singh Charak
23. Shri N. Rachiah
24. Shri Radheshyam Ramkumar Morarka
25. Shri Mangalagiri Nanadas
26. Shri T. B. Vittal Rao
27. Shri Y. Gadilingana Gowd
28. Shri Jaswantraj Mehta
29. Shri A. E. T . Barrow
30. Shri Choithram Partabrai Gidwani.

S ecretariat

Shri S. L. Shakdher—  Joint Secretary.
Shri A. R. Shirali—  Deputy Secretary.
Shri C. S. Swaminathan— Under Secretary.

* Resigned on the 20th November, 1956.
»• Died on the 6th October, 1956.
t Ceased to be a Member upon his election to Rajya Sabha on the 13th December,

1956.

(ii)



INTRODUCTION

Shri Balvantray G. Mehta Lok Sabh a  Secsetariat ,
Chairman, Estimates Committee. N e w  D e l h i.

No. 79(a)/EC. I/56 Dated the 2gth March, 1957.

Dear Mr. Speaker,

I have pleasure in presenting to you herewith the Sixty-Eighth 
Report of the Estimates Committee on the Ministry of Defence— Ordnance 
Factories (Stores, Plant and Machiney and Production). The Committee 
at the sitting held today, approved the report, subject to faaual voification 
by the Ministry of Defencc. As the Lok Sabha has already adjourned sine 
die and will be dissolved shortly, the Committee have authorised me to pre­
sent it to you.

The report is being sent to the Ministry of Defence for factual veri­
fication, and an inquiry is also being made whether they would prefer the 
report to be treated as secret. The Committee have resolved that i f  as a 
result any changes are necessitated in the Report, th ^  may be made under 
your directions. They also desire that you may decide on the receipt of a 
reply from the Ministry, whether the report or any portions thereof shotild 
be treated as ‘secret’ or otherwise. In case it is decided not to treat it as 
secret, the Committee desire that you may kindly order the printing, publi­
cation and circulation of the report under Rule 379 of the Rules of Pro­
cedure and Conduct of Business.

With regards. Yours sincerely,

Sd/- BALVANTRAY MEHTA.

Shri Ananthasayanam Ayyangar,
Speaker, Lok Sabha.

The Report may be corrected* and then laid on the Table and 
circulated to Members.

Sd/- M. Ananthasayanam Ayyangar.
9-5-57.

(■"This has reference to the corrections intimated by the Ministry 
of Defence as a result of factual verification).

(iii)



STORES

<a) Introductory
1. The Estimates Committee in their Fifty-sixth Report on Army Stores 

•examined generally the various problems pertaining to Defence stores. In 
this R^ort, therrfore, the special features of stores in Ordnance Factories 
only will be dealt with.

<b) Expenditure on purchase o f stores
2. The value of stores bought for the Ordnance Factories during the 

last four years is as under:

1952— 5 3 .....................................................Rs. 934 lakhs
1953— 5 4 .....................................................Rs. 6 ii lakhs
1954— 5 5 ...................................................Rs. 477 lakhs
1955— 5 6 ...................................................Rs. 454 laWis

3. The percentages of stores which were imported and that which were 
•obtained indigenously for the last four years are indicated below:

Year Imported Indigenous

1952- 53 . . . . 8 % 92%
1953- 54 . 14% 86%
1954— 55 . . . . 1 2% 88%
1955--56 . 3 % 97%

4. The question of self-sufficiency in regard to Defence stores in general 
including the functioning and composition of the Imported Stores and Raw 
Materials Screening Committee, has already been dealt with in the Com­
mittee’s Fifty-sixth Report on Army Stores. The Committee recommend 
that the stores required by the Ordnance Factories should also be brought 
within the scope of the Equipment Committee suggested therein.

(c) System o f Provisioning of Stores
(i) Service Items

5. Until recently, provisioning action for stores was taken by the Direc­
tor-General of Ordnance Factories only on receipt of firm demands from the 
Services who were required to communicate their forecast requirements of 
Defence stores and firm demands on a year-to-year basis about 18 to 22 
montlu and 10 months, respectively, before the commencement of the year 
to which the demand pertained. Ther^ifter, the Direaor General of Ord- 
nanra Faaories placed extracts on various faaories which undertook esti- 
matii^ of material requirements therefor, by preparing a detailed statemeot 
showing the stock of material and dues and extra quantity, i f  any, required. 
This procedure resulted in stores not being received in time and was,therefore 
modified in June, 1956. Under the new procedure, requirements of recur­
ring items are required to be conveyed by the Services on a three year pro-
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gramme basis, 12 months ahead on ist April preceding the first year o f 
requir^ent, covered in the programme. The Ck>mmittee are glad to note 
that this system which, they understand, also exists in the United Kingdom 
has at last been bitroduced though the necessity of long-term planning had 
long been accepted. At the same time they hope that the Services will be 
enabled to forecast their requirements on a realistic basis for the period now 
prescribed.

The Stores requirements are classified for purposes of local purchase and 
central purchase after consulting the surplus lists circulated by other Ord­
nance Factories. Provisioning for items procured through Central Purchase 
Agencies is made on the basis of six months requirements as assessed with 
reference to firm demands from the Services and other indentors. Indents 
are then to be placed in advance of the period of utilisation. In certain 
cases, prowsioning has been allowed on the basis of 12 months’ requirements 
also. Further, to avoid over-provisioning, provisioning is not to be made on 
the basis of the entire demand of the Ser\'ices but on the basis of what the 
Director-General of Ordnance Factories realistically expects to produce 
out of that demand, during a particular provisioning period.

6. For general purpose stores and maintenance stores provisioning is 
normally to be made on the basis of the monthly average consumption during 
the preceding 36 months except in certain cases where provisioning is autho­
rised on the basis of technical knowledge after taking into account the life 
of the stores required. In addition, provision for i to 4 months’ require­
ments (depending on whether the materails are indigenously procured or 
imported and are easy or difiicult to obtain) has been allowed as safety margin, 
occept in the case of general purpose stores and stores the demands for which 
are of non-recurring nature'.

7. Provision for local purchase items is required to be made on the 
basis of known requirements for three months, orders being placed three 
months in advance of the period of utilisation. In exceptional cases, such 
provisioning has been authorised on the basis of six to twelve months’ re­
quirements also.

8. The Committee consider that provisioning aaion, which is taken 
at present only on receipt of firm demands, is taken rather laie considering 
the time that is actually required for the stores to materialise. They, there­
fore, suggest that the question of the Direaor-General of Ordnanra Factories 
and Superintendentc of Ordnance Faaories being permitted to initiate action, 
siiffiriently early on the basis of the preliminary forecasts to the extent of 5c % 
of the demands indicated therein and, if possible, even more, in case of re­
petitive items, may be examined.

9. Furthtt, the Committee suggest that the question of the provisionine 
required to be ^ n e  at present by Ordnance Factories on a six monthly basis 
on receipt of firm demands, being altered so as 10 cover the entire demand, 
for the year of utilisation, after taking into accoimt the aaion taken as re­
commended earlier on preliminary forecasts may also be examined.

10. The successful working of the stores provisioning procedure requires
(i) strict adherence to the time schedule of the communication of demands 
by the Services and (2) avoidance of wide variations between the forecasts



and firm demands, neither of which, the Committee imderstand, obtain in­
adequate measure at present. Further, a realistic assessment of the require­
ments of stores based on the production potentialities of the factories during- 
the particular provisioning period is also essential so as to avoid over-pro- 
vicioning. In this connection it is of interest to reproduce the following 
from the final report of the Stockholdings Committee appointed by Govern­
ment:—

“ Owing, however, lo the system of ordering ihe entire materials 
required against an order and the failure to ascertain production 
possibilities, there are many instances in which the materials 
held in factories are in excess of what could be utilised in produc­
tion during the provisionings period.

In order to remedy this situation, the Committee recommend that in 
future, before a demand or an indent for procurem’ent of material 
is placed by the Provision Office of a factory, the requirements o f  
the material, as calculated, should be referred to the production 
authorities at the factory to ensure that the quantity assessed 
would probably be utilised in production during the provisioning 
period. In instances where production is in the early stages of 

manufacture or a store is under development the production autho­
rities should reduce the quantity of material to be ordered and 
cater for only that quantity which could be utilised during the. 
provisioning period.”

11. The Committee would also invite attention to the following signi­
ficant observations of the Committee mentioned eailier;—

“ It is the general impression of the Committee that provisioning o f  
stores and progressing of their utilisation are regarded imimpor- 
tant and do not receive in factories the attention they deserve.”

12. The Committee would suggest that the importance of sound pro­
visioning should be impressed on all concerned, including the Services, the- 
Director-General of Ordnance Faaories and the Superintendents of Ord­
nance Factories.

(ii) Provisioning for Emergency

13. The Committee understand that there is no prescribed procedure - 
for provisioning of stores during emergencies, as distinct from provisioning 
during peace time. They, however, leam that during the last war, vast re­
laxations were allowed, which might be inevitable if  any emergency arises in 
future. The Committee feel that the Government should examine the- 
feasibility of laying down a specific procedure for stores provisioning in 
emergencies with such relaxations as are considered necessary, in Order to- 
obviate any hasty action in this respect.

(iii) Provisioning for Civil Trade Item

14. The Committee were informed that, under the existing orders, pro­
visioning for civil trade items was generally made against firm orders only- 
except for certain prescribed items for which ex-shelf holding were autho­
rised. They feel, however, that the business value of quick execution 
in all cases, especially civil trade items, should be appreciated and that the 
Superintendents etc. should be given well-defined powers formaking certain.



safe provision of stores in anticipation of orders. Further, to meet the chang­
ing needs, they suggest that these powers should also be periodically reviewed 
so as to keep them at proper levels according to the volume of work done and 
difficulties encountered, if any.

(d) Procurem ent

(i) Local Purchase

15. The Superintendents of Factories are empowered to make provi­
sion by local purchase of items of stores, costing not more than Rs. 5,000/-'* 
per item based on known requirements for three months at a time. Simi­
lar items costing upto Rs. 10,000/- require the sanction of the Director- 
General of Ordnance Factories.

(ii) Procurement through Central Purchase Agencies

16. The Director-General of Ordnance Factories on receipt of demands 
for stores from the factories, duly concurred in by the Factory Accounts 
Officer, makes a statement of case for approval by the Deputy Financial 
Adviser (Factories). The demand concurred in by the Deputy Financial 
Adviser is then placed on Director-General, Supplies and Disposals in most 
cases.

In respect of steel, procurement is based on quotas allowed by the Iron 
and Steel Controller.

In order to avoid delay in procurement of materials. Superintendents 
of Factories have now been authorised to place indents directly on the Direc­
tor-General, Supplies and Disposals for items costing upto Rs. i lakh per 
item, with a copy to the Director-General of Ordnance Faaories while the 
Director-General of Ordnance Faaories and the Superintendents have also 
been permitted to place orders on the Regional Directors of the D.G.S. & D .’s 
organisations in Calcutta, Bombay, etc. in respect of a limited number of 
items. In respect of imported items, however, the Faaories are required to 
submit their demands to the Direaor-General of Ordnance Faaories for 
consideration, for obtaining foreign exchange and for indenting on the 
D.G.S. & D. or elsewhere.

17. The Committee were told that it might be advantageous if the Direc- 
tor-General of Ordnance Faaories was authorised to enter into rate contraas 
which could be operated by the Superintendents in the case of items which 
are particularly required by the Ordnance Faaories only and not by other 
Government Departments and for which the D.G.S. & D. does not go in 
for rate contraa. The Committee suggest that this suggestion may be had 
examined carefully with a view to its implementation to the extent possible.

*This limit has been raised to Rs. 10,000/- with effecct from 19th March, 1957.



(iii) Purchases made through local purchase and D.G.S. ©* D.

i8. The value of raw materials purdiased locally and centrally 
during the last four years is given below;—

(In lakhs of Rupees)

Year
Value of Purchase Total

value
Percent­

ages of (3) 
to (4).Central Local

1952-53 737-05 1x7-18* 854-23 13-7 %

1953-54 417-58 106-72* 524-30 20-4%

1954-55 326-36 92-38* 418-74 22-1%

1955-56 348-77 89-55* 438-32 20-4%

♦These figures inc
local purchase powers also.

ude the values of purchases made under the D .G .O .F.’s

Thus, local purchases account for about 20% of the total purchases. This 
percentage is likely to be substantially increased in view of the recent increase 
of local purchase powers from Rs. 5,000/- to Rs. 10,000/-. The Committee 
have recommended in their 56th Report that there should be a periodic 
review of the local purchase powers. At the same time the question of dele­
gating more powers of local purchase to the Direaor-General of Ordnance 
Factories and Superintendents consistent with the Government’s policy of 
central purchase may also be considered after taking into account the Com­
mittee’s recommendation that the Ordnance Factories should be managed 
by an autonomous Board.

(e) Delay in procurem ent and appointm ent of Liaison Officer
19. The Committee were told that, under the present central purchase 

procedure, the D.G.S.& D. is normally expected to take about 8 months for 
deliveries in ordinary cases and four months for operational/immediate re­
quirements. It was stated that in actual practice.- however, it had taken 
longer time, particularly in difficult cases such as tunber, textiles, special 
papers, paints, et.. A  Liaison Officer was consequently posted with the 
D.G.S. & D. Delhi and, as a result, considerable improvement is reported to 
have taken place. The Committee view with concern the necessity of posting 
a Liaison Officer to expedite procurement by the D.G. S. & D. when it is 
clearly his function to arrange for purchases with as much expedition as 
possible.

(f) Storage
20. The Committee were informed that with the recent provision of 

additional storage accommodation and disposal of some of the surplus storesj 
almost all the stores in the Ordnance Factories were under cover. The stores 
are held locally by each Ordnance Factory to meet its own requirements of
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stores and there are no central stores depots to serve various Ordnance Fac­
tories. It was explained that since eadi factory generally procures its ovm 
requirements of stores directly, except items costing over Rs. i  lakh, the 
existing arrangement was considered qxiite satisfaaory. Moreover, it was felt 
bjr the authorities that the problem of storage accommodation would also 
arise under any other arrangement.

^ ”*21. The Committee feel that in view of the ve^ large stocks of materials/ 
components held in the Ordnance Factories, which are su^lw  to current 
production and are held only as war reserve stocks, the feasibility should be 
examined of centralising at some places the custody of those stores which are 
required by most factories and are in excess of their annual requirements as 
well as of stockpile items. They feel that under this arrangement consider­
able factory stocks might be transferred to central stocks and storage accom­
modation therefor coiild perhaps be found, from out of the existing storage 
accommodation in the Ordnance Factories. Further, it might also serve to 
eliminate, to a great extent, the present disparities of stores-in-direct-charges 
levied in different Ordnance Factories and also improve the tone of stores 
administration in the Factories.

(g) Stock Verificadon
22. The verification of stores in Ordnance Factories is carried out by 

an independent Director-General of Ordnance Factories’ stock verification 
cell, stationed in each Factory. Such stock verification is required to be 
carried out for all items and for the entire stock every financial year.

23. The Coomiittee were informed that such verification had been con­
ducted according to the rules in the last three years, with the exception o f 
scattered and bulky stores, such as steel scrap, etc. in regard to which they 
were told that stock verification would result in sheer waste of money in as 
much as the cost of verification would be only a little less than the value of 
the scrap but would far exceed any possible discrepancy.

. 24. The Committee learn that the question of granting relaxation from 
annual verification in certain cases to the Engineer-in-Chief is tmder detailed 
examination by the Ministry of Defence, vtde reply of the Ministry of Defence 
to para 13 of Fourteenth Report of the Public Accounts Committee (repro­
duced at page 85 of their Nineteenth Report). They suggest that the feasi­
bility of similar relaxation in respect of Ordnance Factory Stores, where 
possible, may also be considered. At the same time, they would stress that 
scrap items should not be allowed to accumulate for long periods and that 
their disposal should be efieaed as quickly as possible.

25. The Committee find that the tuition r^arding stock verification in 
the Ordnance Factories has been the subiect of adverse comments in succes­
sive Audit Reports, Defence Services. The discrepancies revealed in stock 
verification during the last three years in these factories were stated to be 
as under:

Year Value of Value of 
Surpluses Deficiencies^

/ Rs. Rs.
1952-53
1953-54
1954-55 • • • • • . I4>59.926 ||7>32>586



The Committee are not happy that such surpluses and deficiencies should be 
noticed during stock verification and feel that they reveal lack of sufficient 
attention to stores accounting including receipt, issue and storage. They, 
therefore, recommend that effective steps should be taken to improve the 
position in these respects.

<h) Stock Holdings
26. The value of stocks at the end of each of the last four years for all 

the Ordnance Factories taken together, and the value of issues during each 
o f these years are given belo^:—

Year

(In lakhs of Rupees)

Value of stocks at the 
close of the year

Value of material uti­
lised during the year.

1952-53 4159 19 2156-04

1953-54 4278-54 i8o i - i 8

9̂54-55 4168-08 1800-59

1955-56 3929-11 1652-59

Thus, the overall stock holdings in the Ordnance Factories amount to about 
times the annual consumption of stores. From an analysis of the figures 

of the last year (1955-56) the Committee find that the balance of holdings of 
stores in the following factories is very much disproportionate to their annual 
utilisation.

(In lakhs of Rupees)

Name of the Factory Value of mate­ Value of Percent­
rial utilised dur­ closing bal­ age of

ing 1955-56 ance on ist column
April 1956 3 to 2

Ordnance Factory, Khamaria 169-76 636 *42 374-9%
Gun & Shell Factory, Cossipore 74-86 342-28 457-2 %
Ordnance Factory, Muradnagar 23-83 95-89 402-4%
Ordnance Factory, Bhusawal 7-31 44-28 605-8%
Ordnance Factory, Kanpur . 67-38 293-31 435-3%
Ordnance Factory, Dehra Dun 17-24 65-37 379-2%
Cordite Factory, Aravankadu 21-73 131-96 607-2%
Small Arms Factory, Kwpur 7 -ri 78-57 1105-1%
Machine Tool Protot3rpe Factory, Ambcr-

nath . . . . 10-56 63-72 603-4%
•Ordnance Factory, Wadala 4-02 12-29 305-7%
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27< It Mras explained to the Committee that since the Ordnance Factories 
had to remain prepared to step up production in an emergency to many times 
the normal peace time production, the total stock h o ld ^  had to be larger 
and would bear little relationship to the peace time production requirements. 
It was further pointed out that the reserve stocks to be held for stepping up 
production in an emergency are calculated with reference to various consi­
derations, e.g., the period allowed for stq>ping up production from peace to 
war requirements, wastage rates, the strength of the Armed Forces, the dur­
ation of the emergency, etc,

28. It was also argued that the figures of the stock holdings were high as 
they included considerable processed and semi-processed component stores 
whose value included not only the cost of the raw materials but also labour 
and overhead charges.

29. The Committee were concerned to learn that the Baldev Singh 
Committee had pointed out that the question regarding the period for which 
reserves were to be held had not been given sufficient thought and that they 
had been cut down only on financial grounds. However, while appreciating 
the necessity for maintaining stores at adequate levels to meet the requirements 
of emergencies, they feel that in assessing such requirements, due consider­
ation should be paid to the possibility of service stores becoming obsolete 
due to rapid advancements in this field, the position of availability of 
raw materials, their life, frequency and quantity of their turnover, etc. In 
this connection, it would be pertinent to mention that, quite apart from 
heavy surpluses in Ordnance Factories, stores of considerable value are also 
scrapped annually in the Ordnance Factories due to obsolescence and change 
in process of manufacture, etc., the figures for wliich during four years end­
ing 1954-55 are given below:—

Value of stores scrap­
ped due to obsole­
scence and changê în 

Year process of manu­
facture etc.

1951-52

1952-53

1953-54

1954-55

(Rs. in lakhs) 

34-20

38 09 

16-50 

60-85

Further, in view of the fact that over 90% of the stores purchased in the 
last two years were obtained indigenously, the Committee would suggest 
that the justification for holding heavy stocks which naturally carry with &em 
the risk of losses on account of obsolescence, deterioration, surpluses, etc. in 
addition to the heavy outlay as well as additional expenditure on their care, 
custody and maintenance, should also be re-examined. They further suggest 
that the stodcs should be held only within such margins as may be determined 
from time to time in the light of prevailing circumstances.



(i) Stock-pile
30. The Ordnance Factories hold stock-piles of essential raw materials’ 

of strategic and non-perishable nature, against the possibility of stoppage of 
imports during an emergency. The quantum of this stockpile is rdtted to- 
the urgency of requirements of the three Services which are within the com­
petence of the Ordnance Factories to manufacture. The value of the stock­
pile at the end of each of the last three years is given below:—

Date Value of stock-pile

1 - 4 - 5 4 ..........................................................Rs. 486-86 lakhs

1 - 4 - 5 5 ..........................................................Rs. 496-82 lakhs

1 - 4 - 5 6 ......................................................... Rs. 479-86 lakhs

31. The Committee were informed that the stocks of stock-pile are 
kept separate from current stocks and are periodically turned over.

They appreciate that sotck-piling of essential requirements in antici­
pation of emergencies is absolutely necessary but would reiterate the need’ 
for a careful appraisal of the situation from time to time to guard against 
excessive stock-piling and consequent losses, and at the same time to provide 
for delays in receipt of stores and strategic materials especially those imported.

(I) Stores in Transit between Factories
32. The value of stores in transit between Faaories at the end of the 

last three years, as shown in the statement of Assets and Liabilities of the- 
Ordnance Factories, was as under:

Date Value

Rs.

1-4-1954 ................................................  1,50,80,291

1-4-1955 ................................................  1,56,05,180

1-4-1956 ................................................  1,16,46,044

33. It was stated that these figures represented the cost of stores which, 
though charged off from the accounts of the Issuing Factory, were not taken- 
on char^ by the consignee Factory due to the stores not having reached their, 
destination at the time of preparation of accounts or being under re-inspection. 
This figure is, therefore, in the nature of a suspense head.

34. In this connection, the Comminee would invite a reference to pant
4 of A e Audit Report on Commercial Appendix to the Appropriation Accounts 
of the Defence Services for the year 1949-50 in which the extent of storeŝ  
worth Rs. I *6i crores in transit on 31-3-50 was adversely commented u r cn 
The Coii^ttee find that the position in this regard has not materially im­
proved since then. They feel that the exhibition of such a heavy amount
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under a suspense head in the annual accounts of the Ordnance Factories 
without adequate explanation, is not proper. Since the annual accounts of 
the Ordnance Factories take time before finalisation, after the close of a year 
thQT consider that it may perhaps be possible to litik all or a majority of the 

; stores in transit, in the stores accounts of the consignee factories before the 
iinalisation of the annual accounts.

The Committee, therefore, suggest that the latest position regarding the 
linking of the stores in transit may also be reflected in the annual accounts, 
by means of a foot-note.

(k) Expenditure on care and custody of stores
35. The expenditure on the care and custody etc. of stores as well as the 

percentage ratio of this expenditure to the value of stores at the end of each 
year in the Ordnance Factories during the three years upto 1954-55 was as 
ifollows:—

(In lakhs of Rupees)

Year

Expenditure 
on care 

& custo­
dy

Value of 
material 

at the end 
of year

Percent­
age ratio 
of (2) to

(3)

1952-53 88-i8 4648-50 I -9%

1953-54 98-41 4765-40 2%

1954-55 108-97 4664-91 2 -3%

36. The percentage of expenditure on care and custody of stores has 
thus gradually increased from year to year. While the value of stocks at 
the end of 1954-55 has increased by about Rs. 16 lakhs only, as compared to 
that of the year 1952-53, the expenditure on care and custody thereof during 
the same period has shot up by about Rs. 21 lakhs. In this connection, it 
would also be pertinent to mention that the percentage at which Stores In­
direct Charges (which arise mainly on account of the establishment employed 
on store keeping and are calculated on the value of direct material issued to 
Prodyction Sections in an Ordnance Factory) were levied to Production, in­
creased markedly in the case of several Ordnance Factories over the years, as 
will be seen from the statement given at Appendix I. In twelve out of 
twenty Ordnance Factories during the year 1955-56, this percentage went 
upto over 5% reaching a maximum of 30-75% in Small Arms Factory, Kan­
pur. The reasons for the very high percentage of stores mdirect charges 
were stated to be the limited number of items or items involving low consum­
ption of stores, produced in those Factories. Further, the employment of 
-surplus staff on cleaning of stores and the holding of large stocks not required 
■for current production were also cited among other contributory factors.



37- Comminee are not satisfied that the reasons given above ade* 
quatdy explain the gradual increase in the overall percentage ratio of stores 
keeping. They feel that the staff employed on the care and custody of stores 
is on the high side and that there is scope for reduction in stores keeping 
establishment, even on the basis of present holdings. This was corroborated 
by the representatives of the Ministry of Defence also when they admitted 
the employment of surplus staff on cleaning the stores. They have also 
suggested elsewhere an examination of the feasibility of bringing down the 
stock holdings in the Ordnance Factories as well as of maintaining central 
stocks. The Committee, therefore, recommend that the feasibility of re­
ducing the expenditure on care and custody of stores should be considered.

11

(I) Surplus Stores
(i) Procurement for Declaration

38. Surpluses in the Ordnance Factories are worked out on the basis 
of known orders and instructions for maintaining was reserved and stock­
piles as well as the requirements of stores for maintenance purposes. All 
Stores and waste products in excess of these requirements for the provisioning 
period are taken as surplus. These are then classified by a Technical OflScer 
•s serviceable or otherwise.

39. Items of stores which are considered surplus in one Ordnance Factory 
are circulated to other factories through the medium of a ‘Mutual Aid List’ 
to ascertain whether any faaory requires them. The list is published every 
six months. After an item has appeared in the ‘Mutual Aid List’ it is cir­
culated by the factory concerned to the other Branches of Defence Services 
to indicate within six weeks whether the item is required by them. There­
after, the surpluses are reported to the Director-General of Ordnance Factories 
who then decides whethfer the article should be retained or declared surpltis 
either wholly or in part. After the disposal of an article is decided upon, the 
same is reported to the D.G.S. & D. (or Iron and Steel Controller in the case 
of items of iron and steel). The declarations of surpluses for disposal are 
required to be concurred in by the associated Finance.

(ii) Powers of Disposal of Surplus Stores

40. Factory Superintendents are empowered to arrange disposal of 
surplus stores valued at not more than Rs. 5000/- in respect of one category 
and Waste Products and Scrap (except Iron & Steel which is disposed of by 
the Iron and Steel Controller) irrespective of the value. Disposal of surplus 
stores valued at more than Rs. 5000/- is arranged by the D.G.S. & D./Iron 
& Steel Controller.

(iii) Extent of Surplus

41. The value of surplus stores with the Ordnance Factories on 1-4-56 
stood at Rs. 625 lakhs. This works out to about 16% of the total stock 
holdings on that date. The Committee regret to find such a heavy accumu­
lation of surplus stores with the Ordnance Factories. The reasons and split 
433 L.S.—2.



up figures of surplus stodc of the major items above Rs. i lakh in some of the 
Ordnance Factories shown in the Preliminary Report of the Stodc Holdings 
Committee are as follows:

12

Value of surplus stodc of ma- War 
jor items above Rs. i  lakh Surplus 
in seven Ordnance Factories

Split up of the surplus figures

Reduction in target Other 
or cancellation of causes 
demand by Services

423*05 lakhs 51-92 lakhs 350 -35 lakhs
ii.e. 12%) (i.c.83%)

20*78
lakhs

0> - 5%)

Reduction in targets or cancellation of demands by the Services accounts for 
most of the surplus stores. The Committee hope that with the introduction 
of the new provisioning procedure, and its correct implementation, such 
surpluses would not arise in future. Since the holdings of surpluses involve 
considerable expenditure in the shape of store-keeping charges and deteriora­
tion of stores due to prolonged storage, the Committee would suggest that 
expeditious action may be taken for the declaration and disposal of these 
surpluses, after ensuring that they are really surplus to the requirements.

(iv) Extent of Declaration

42. The book value of surplus stores, declared by the Ordnance Factories 
to the D.G. S. & D. during the three years ending 1954-55 and those disposed 
of by the D. G .S. & D. during the same period are given below:

(In lakhs of Rupees)

Year

Value of decla­
rations pending with 
the D.G.S.& D. at 
the beginning of 

the year

Book value 
of declara­
tions issued

Value of 
stores dis­

posed of

1952-53 23*69 8*85 21*98

1953-54 10-56 37-09 36*91

1954-55 10-74 45*87 33-21

1955-56 23*40

The value of stores declared to the D.G.S.& D. during the nine months of 
the year 1955-56 was a little over Rs. 125 lakhs.



IS
43. In this connection, it would be pertinent to reproduce the remarks 

contained in para 8 of the Final Report of the Stock Holdings Committee on 
Ordnance Factories :

“ The Committee consider that the disposal action by the factories is 
capable of being speeded up. It is suggested that an item be 
circulated through the ‘Mutual Aid List’ only once and simul­
taneously notified to the other Defence Indentors. By adopting 
this procedure, it should be possible for a factory to ascertain with­
in a period of three months whether an item is required by other 
factories or Defence indentors, instead of the period of some 8-10 
months which is taken at present.”

44. The Committee imderstand that the following losses were incurred 
•n the disposal of stores:

1950-5 1 ...................................................Rs. 126 lakhs

1951-5 2 ...................................................Rs. 39 lakhs

1952-5 3 ...................................................Rs. 13 lakhs

1953-5 4 ................................................... Rs. 19 lakhs

45. The Committee recommend that the disposal action in the Factories 
should be speeded up so as to avoid such losses in the light of the remarks of 
the Stock Holdings Committee.

(m) Com m ittee for examination of Stock-Holdings in  O rdnanceFactories
46. A Departmental Committee was constituted by the Governmea: of 

India in December, 1953 to investigate the present level of stock holdings in 
Ordnance Factories and to recommend measures to reduce them.

The Committee made various recommendations regarding the procedure 
for provisioning of stores, declaration of surpluses, revaluation of stocks etc. 
It also examined the stock holdings of those items of stores, whose individual 
value was Rs. i lakh and more and recommended for disposal stores worth 
Rs. 201 *06 lakhs in their preliminary Reports and Rs. 219 lakhs in their Final 
Report which was submitted as far back as September, 1954. It was men­
tioned in para 42 that Rs. 125 lakhs worth of stores were declared for disposal 
in the first 9 months of 1955-56. The Committee hope that action to declare 
the remaining surpluses would be taken at an early date.

47. The Committee have in theirj56th Report recommended the appoint­
ment of a Stores Inquiry Committee to examine various problems pertain­
ing to Defence Stores. The Committee would suggest that the stores re­
quirements etc. of Ordnance Factories also should be brought within the 
scope of that inquiry.



PLANT AND MACHINERY

(a) Extent
48. The total number of machines installed in all the Ordnance Faaop- 

ies on 1-4-1956 was 17,561 while the capital investment thereon was of 
about Rs. 1409-50 lakhs.

(b) Condition
49. The Committee were informed that about 23% of the machinery 

in the Ordnance Factories was over 20 years old and about 62% was 
between 10-20 years old while the balance i.e. about 15% only was installed 
during the last ten years. They were also informed that a substantial portion 
of it— even in tool rooms— was old and worn out. This was mainly due to 
the fact that the machines had heavy wear and tear during 
the war years, consequent on working two or even three shifts, more or less 
continuously and also because it had not been found possible to replace them 
or to carry out their thorough overhaul. Further, the plant mainly located 
in prewar factories was to old designs and was incapable of producing 
some of the modern types of weapons and ammunition. Even the processes 
we<re stated to be comparatively ancient while the recent increasing pace of 
technological advance in the machine tool industry had rendered machine 
tpols/equipment falling within the age-group , of fifteen years and 
^ove as outmoded. The percentage of such outmoded equipment in each 
of the Ordnance Factories is given in Appendix II. In particular, the 
Committee were surprised to learn that the rolling plant at Ordnance 
Faaory, Kanpur was over 80 years old, that it broke down frequently and 
that the question of its replacement was still under detailed examination by 
the Ministry of Defence , in consultation with the Ministry of Iron and Steel.

50. The Committee feel very much concerned at the present condition 
of the Plant and Machinery in the Ordnance Factories, particularly in 
view of the rapid technological progress, made in recent years in ad­
vanced coimtries, resulting in modernisation having been effected in lay­
outs and machinery in their Faaories. In this connection the following 
observations from the Report of the Engineering Capacity Survey Com­
mittee are pertinent :

“ Taking the case of the tools of production, it must be appreciated that 
in many instances, today’s models of machine tools will produce 
on an average one-and-half to three times the amount that ten- 
year old machine tools can produce, to make no mention of the 
faa  that the quality of ihe product is also better. As compared 
to machine tools 20 years old, the performance will be even 
greater.”

51. The Committee regret to note that no phased programme was 
undertaken to replace old Plant and Machinery even after attainment of 
independence. They understand that the Baldev Singh Committee in its 
Report submitted in December, 1954 had pointed out that some of the 
machines in the Ordnance Factories were fit only for scrap. The Committee 
consider this very unsatisfactory as it affect production in a matter which 
concerns the very security of the country.

II

14



(c) Extent o f Replacements
52. The extent of replacements and provision of new Plant and Machi­

nery etc. in the Ordnance Factories from New Capital and from the pro­
forma Renewal and Reserve Fund during the last five years and the credits 
afforded to the latter on account of depreciation charged on plant and 
machinery in the Factories during the same period were as under :—
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(In lakhs of Rupees)

Year
Amount spent on replacement and 

provision of new plant and 
machinery

New Capital
Renewal/ 
Reserve Fund

Contribu­
tion to R/R 
Fund on 
account of 
deprecia­
tion on 
Plant and 
Machinery

1951-52
1952-53
1953-54
1954-55
1955-56

132-35
184.09
203.17

85.90
80-23

2-96
1.47
5 5 6

17-33
21.40

75*24
87.36
84.30
90-17

53. The very low expenditure on replacement etc. of plant and
machinery during these years as compared to the annual
depreciation credited to the R/R Fund, which itself was depressed for the 
reasons explained in para 56 has already been commented upon in the 
Committee’s Fifty-Fourth Report on Finance. The Committee
were informed that the annual depreciation on Plant and Machi­
nery, which was credited to the proforma R & R Fund, was not made 
available for replacement but funds were separately earmarked for the 
purpose from year to year depending on the ‘ways and means’ position. 
They feel that in order to maintain the working efficiency of the Ordnance 
Factories at proper levels, there should be some correlation between 
the amount of annual depreciation charged on the Plant and 
Machinery to that spent on replacement etc. To this end they have 
sugg^ed in an earlier Report the resuscitation of the R/R Fund or at least 
provision of larger funds for the purpose.

54. The Committee understand that an expenditure of about Rs. ^  
crores approximately on New Projects as well as replacement -c«m-modemi- 
sation of Plant and Machinery in Ordnance Factories, is envisaged during 
the period of the Second Five Year Plan. They hope that eveiy effort wiU 
be made to expend this amount in the light of the remarks contained in 
para 71 of their Fifty-Fourth Report on Ordnance Factories— Organisatiai 
and Finance, so as to replace the entire over-age as well as inefficient machineiy 
and at the same time modernise it.

*The above figures represent actual expeiidituie incurred during these years 
induding supplies from Switzerland for the new maj 1: troiects at M.TJ*.P. 
and O.F., Khmaaria.



(d) Provision for New Plant and Machinery
(t) Procedure

55. The demand for plant and machinery, new as well as on replace­
ment account, is initiated by the Superintendents of the Factory concerned, 
supported by a proforma containing information regarding the necessity of 
the machine and other connected particulars. The demand is then re­
quired to be scrutinised at the Headquarters of the Direaor-General of 
Ordnance Factories who has thereafter to obtain the concurrence of the 
Associated Finance before an indent can be placed on the purchase organisa­
tion. The Committee understand that in the past, generally, 6 to 18 months 
elapsed after a proposal was made by the Superintendent before it was 
finally approved for purchase. A typical case concerning the Ordnance 
Factory, Dehra Dun, might be mentioned in this conneaion. The' Super­
intendent concerned proposed in September, 1951 the purchase of some 
machinery for the Factory while the need for it was accepted only in 
September, 1952 and actually received only in June, 1956. The Committee 
consider such delays reprehensible and recommend that the need 
to be prompt and businesslike in such matters should be impressed on aU 
concemed.T|
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56. It was represented to the Committee that considerable time was 
taken in replying to the various queries of Finance and in convincing them 
as to the need of the machines. Finance was reported to have generally 
insisted on being supplied with corroborative data in support of the technical 
opinion of the Ordnance Factories and also taken the line that unless a 
machine had been depreciated to ‘nil’ value, it was not ripe for replace­
ment, while actually the existing depreciation rates based on the life 
expectancy of 40 to 42 years had no relation to the actual life of the 
machines. While hoping that the Committee’s recommendation in 
their 54th Report for a revision of the depreciation rates of machines 
on a realistic basis, would go far in preventing differences of opinion 
in this particular matter, the Committee would recommend that there 
is also need for greater understanding and co-operation between Finance 
and the executive authorities.

(«■) Data regarding breakdowns etc,
57. In r e ^ d  to the furnishing of corroborative data in support of 

technical opinion required by Finance, it was stated that the records of 
breakdowns, rejections due to machine faults, cost of repairs etc. were not 
generally maintained in the past and consequently it was either difficult or 
not possible to supply them. The Committee regret to leam about 
the non-maintenance of such a vital record in the past. They feel that such 
information, quite apart from being required by Finance, is all the more 
necessary for the executive and administrative authorities themselves to 
enable them to determine the working efficiency of the particular machines 
and the need for their replacement. They, therefore, recommend that 
sudk  ̂particulars should be kept in respect of all machines in future.

(tit) Financial Concurrence
58. As mentioned earlier, the administrative authorities were not happy 

about the present system of obtaining financial concurrence for the replace­
ment of Plant and Machinery. It was argued that a technical organisation
ike Ordnance Facto«es should be competent to provide replacement of its



plant and machinery and make reasonable provision of new plant within the 
framework of the budget allotted to the organisation over which there should 
be no further financial scrutiny. In this connection, the foUowing comments 
of the Deputy Financial Adviser (Factories) contained in the Financial 
Reviews for the years 1952-53 and 1953-54 are pertinent :

“ In recent times, and in the paper filed by him before the O.F.R.C.» 
D. G. O. F. has urged the resuscitation of the R/R Fund on the 
score that with the present syetem of budgetary and financial control 
the funds allowed to him for replacement of plant and machinery 
are severely restriaed. The factual position is that no proposal by 
the D.G.O.F. during 1952-53 of plant and machinery was rejected 
for the reason that sufficient funds for the purpose were not avail­
able in the budget of the year. On the other hand out of an 
annual budget of Rs.i-5— 1-75 crores for Plant and Machinery 
during each of the two years of the Review, the actual expendi­
ture varied between Rs. 80 to 105 lakhs. It would thus be 
evident that what is wanted is a better planning in the pro­
gramme for the replacement, modernisation, etc. of maAinsry.’ ’

It would appear from the above that financial concurrence was not the 
only impediment in the way of replacement of old and provision of new 
plant and machinery and that a planned programme on the part of the 
administrative authorities in this direction was also called for. The 
Committee have already stressed the need for such a plan.

(iv) Technical Scrutiny of proposals for Replacements.

59. At present the proposals for replacement submitted by the Super­
intendents are examined in the Director-General of Ordnance Factories’ 
Office mainly with reference to the proforrha required to be submitted with 
the proposals. The Committee would suggest that the proposals for pur­
chase of plant and machinery, new as well as on replacement account, should 
be scrutinised expeditiously by a Committee of Technical Officers at the 
Headquarters Office of the Director-General of Ordnance Factories with 
reference to the condition of Plant and Machinery as further determined, 
if  necessary, by a visit to the Factory concerned, so that some uniformity 
in replacements etc. may also be maintained. It would perhaps facilitate 
matters if a representative of the associated Finance was also associated with 
this Committee.

(c)2^Repairs and Overhaul of Machinery
60. The Committee understand that each factory has a maintenance 

section —  both electrical and mechanical —  for repair and overhaul of its 
plant and machinery. The annual expenditure on this account during the 
last five years was as under :
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Year Expenditure on repair 
and maintenance

(Rs. in lakhs).

1951-52 • • ■ • • 54*07
I95»’ 53 •
1953-54 •
J954-55 •
1955-56



Thus, the annual expenditure on repairs etc. of plant and machine^ 
amounts to as much as 4% of the value of the machinery. Further, while 
the amount of idle time payments on account of breakdown of machinery 
alone was not available separately, the total amount in respect of idle time 
payments ‘within control’ which includes that on account of breakdown of 
machinery during the three years upto 1954-55 was as follows :—

Rs.
1952-5 3 ....................................... 83,509
1953-5 4 ....................................... 3,92yii4
1954-5 5 ................... 9,27>693

During the period from September, 1955 to November, 1956 the corres­
ponding figures were as high as Rs. 20-05 lakhs.
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61. The Committee have already commented on the worn out con­
dition of the plant and machinery in the Ordnance Factories. However, 
it is necessar>' and important that all the machinery should at least be main­
tained in perfect condition to the extent possible. They would suggest 
that there should be a systematic plan for the repair, maintenance and over­
haul of plant and machinery and that it should be adhered to by the 
Factories.

(f) Purchase o f Plant and Machinery

(i) Procedure

62. Afier ccncuirerice by finance, the demand for machiner>' is placed 
on the purchasing orpiinisations zi7..̂  Director-General, Supplies and Dis­
posals, India Stores Department, London and Indian Supply Mission, 
Washington, as the case may be. The purchasing agencics call for tenders 
which, after a preliminary' scrutiny by them, are forwarded to the Director- 
General of Ordnance Factories/User Factory, along with their remarks. 
In case of price variation over permissible limits or acceptance of tender 
other than the lowest, financial concurrence has again to be obtained and 
communicated to the purchasing agency which enters into the necessar>̂  
contraa with the suppliers.

(ii) Powers of the Director General of Ordnance Factories and Stfper- 
intendents of Factories.

63. The local purchase powers of the Director General of Ordnance 
Factories and Superintendents of Factories in respect of Plant and Machinery 
are as follows :—

Directo General of Ord- Upto Rs. 10,000/- (for items which have 
nance Factories. been previously concurred in by

D.F.A.Fys.)
/

Supermtendents . . Below Rs. 5,000/- (for items which have
been previously concurred in by D.F.A 
Fys.)



64. The Committee feel that a review of the powers of the executive 
and administrative Heads of an industrial organisation like the Ordnance 
Factories in the matter of plant and machinery is called for, as with the pre­
sent high prices the present power would purchase very little and conse­
quently would offer little scope for the exercise of those powers by the autho­
rities. They recommend that these officers should be delegated powers 
commensurate with their status and responsibilities, and that there should 
also be a periodical review of .these powers with reference to their exercise 
as well as the prevailing markdt prices. They would, at the same time, stress 
that the exercise of these powers by the Superintendents should be regulated 
in such a way as to bring about standardisation of equipment in all the 
Factories as far as possible.

(iii) Imported Machinery

65. The Committee understand that the supply of imported machinery 
takes two to three years after an order for the purchase of machinery is placed 
on the purchasing agency while in the case of special machinery the period 
might extend to 3 to 4 years. Sometimes., delivery of machinery is stated 
to have been delayed even beyond these periods. The main reasons for 
this long period in procurement were stated to be the heavy bookings on the 
foreign manufacturers in their own country.

66. The Committee further understand that about 70 per cent, of the 
plant as well as almost all the heavy machinery and precision equipment 
required in Ordnance Factories is obtainable only by import. Indigenous 
capacity was stated to exist for very simple types of machines, such as drills, 
ccntre lathes, medium capacity hydraulic presses, lifting tackle etc. In 
addition, general purpose machine tools required for tool rooms and other 
production shops of Ordnance Factories were said to have been included in 
the programme of the Machine Tool manufacturers in India who might 
be able to meet the bulk of these requirements.

67. The Committee are very much concerned at the dependence on 
foreign manufacturers for the supply of Plant and Machinery required in 
the Ordnance Factories most of which needs replacement and renovation. 
They suggest that suitable steps in consultation with the National Industrial 
Development Corporation and private manufacturers should be taken to 
establish the manufacture of heavy machiner>̂  etc. in the country in colla­
boration with foreign manufacturers, if necesssary, as well as at the Machine 
Tool Prototype Factory, as early as possible.

(g) Idle M achinery
68. As mentioned elsewhere, there was a steep fall in the demand of 

service stores in 1952. This resulted in rendering a substantial capacity 
of plant and machinery in the Ordnance Factories idle. The Committee 
are glad that efforts have been made to utilise this spare capacity for alter­
native civil trade work, but they understand that even then the spare capacity 
in the Factories has not been utilised to the full as the specialised machinery 
in the Ordnance Factories is single-purpose machinery and cannot be utilised 
for produaion of items other than service ones. The percentage of such 
machinery was stated to range from nil in some factories to more than 50 
per cent, in others, depending on the fluauating work-load. While the 
Committee appreciate that the existence of some idle capacity in the Ordnance 
Factories during peace time is inevitable and has to be accepted as a premium
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for War Risk Insurance and that its full utilisation is possible in an emer­
gency only, the requirements of .which are many times the peace time re­
quirements, th ^  feel that there might still be some scope for its utilisation 
on a larger scale in peace time than at present. They would, therefore, 
suggest that a Committee of experts drawn from public as well as private 
sectors, be appointed to examine the extent of idle capacity in the Ordnance 
Factories with a view to suggesting its utilisation to the maximum extent 
possible. The Committee feel that this Committee could also ofGn* sugges­
tions (i) regarding the utilisation in an emergency of machinery existing 
in private sector and the rest of public sector and simile to that existing in 
Ordnance Factories and (ii) on the feasibility as well as the economics of 
installing in future multi-purpose machinery, which could be switched over 
to other types of produaion during lean periods of service production, 
thereby eliminating the problem of idle labour and machinery.

(h) G erm an R eparation Machines
(i) Introduction

69. The dispersal of the German Reparation Machinery received in 
India was the responsibility of the Reparations Directorate of the late 
Directorate General of Industries and Supplies at Calcutta.

70. 2,774 machines were received by the Ordnance Factories between 
30th November, 1949 and July 1954 but of them, only 1,815 were subsequently 
found useful for utilisation in Ordnance Factories and the rest, viz. 959 
machines, were found completely \msuitable for the purpose.

71. The Committee were informed that the initial selection of the ma­
chines was made from lists circulated by the Reparations Direaorate, which 
contained merely nomenclatures, borne on the desptach and shipping vouchers 
the details of which did not always tally with the items offered. It was 
further explained that the indenting of requirements from these lists, without 
prior inspection in a large number of cases, due either to the short time 
allowed for inspection or inadequate information regarding the location of 
plant, inevitably led to the allocation of a larger number of machines than 
were found, on closer inspection, to be suitaUe for utilisation in Ordnance 
Factories. Further, the Committee were informed that while inspection 
facilities were available for the selection of these machines and in fact were 
utilised to the extent possible, only cursory inspections were carried out on 
account of the difficult conditions of storage of these machines. The initial 
allocation of these machines to the various Factories was stated to have been 
made by the Assistant Director General (Production) on the basis of the uses 
to which they had been put before and according to the main head. In 
addition, Factories were also asked to make seleaions in certain cases.

72. While appreciating the difficulties pointed out above, the Committee 
feel that si^cient attention was not bestowed by the Ordnance Factories on 
the sdecticm of the German Reparation Machines.

73. The Committee might mention that in para 67 of the Committee’s 
First Report, presented in December, 1950, the appointment of an Expert 
Committee had been recommended for determining the quality and use­
fulness of the machinery received from reparations and for making all future 
releases in accordance with the recommendations of tha^Committee. In 
reply it was stated that the machines were being 'disposed of in batches
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and before disposal, representatives of Ministries decided upon the a. lo­
cation on the basis of the best use to which these machines could be put. 
The Committee feel that had the recommendation been implemented, par­
ticularly, since most of the machines wrere received in the Ordnance Fac­
tories after it was made, the present unfortunate situation might not have 
arisen.

(ii) Delay in Overhauling the NlaMne-

74. Machines were received in the Ordnance Factories between 30th 
November, 1949 and July, 1954. The Committee were informed that 
out of the 1815 machines found useful for Ordnance Factories, 1327 ma­
chines were overhauled and installed in the Ordnance Factories upto 31st 
July, 1950 ; 328 machines had been overhauled and were in the process of 
installation while the remaining 160 were being progressively taken up for 
overhaul. They were also informed that the limited maintenance and over­
haul facilities available in the Ordnance Factories were utilised to overhaul, 
repair etc. these machines in addition to carrying out the overhaul of the 
existing plant which had undergone very heavy wear and tear during the 
war years. The Committee deplore the long delay extending over 2 to 6 
years which took place in overhauling and installing these madiines in the 
Ordnance Factories, and the somewhat casual manner in which this task 
was attended to by the authorities concerned, particularly when the allot­
ment of these machines to the Ordnance Factories had itself been made 
on a priority basis. They feel that the overhaul of these machines should 
also have been taken up on a priority basis and speeded up by providing 
special or separate repair seaions or even by securing the services of out­
side agencies for this purpose. In this connection, it would be pertinent 
to reproduce the remarks of the Deputy Financial Adviser (Factories) on 
this subject, contained in the Financial Reviews for the years 1952-53 and
1953-54 which corroborate the remarks made earlier by the Committee :

“ During the year 1949-50, the D.G.O.F. obtained from the Re­
parations Directorate, under the Supplies & Disposals Organi­
sation, a large number of German Reparation Machines with 
a view to instal them for use in Ordnance Factories. A  total 
of 2,864 machines were indented and of these 2,705 machines
were received upto 31st March, 1954. Upto the same date
the work of rep^ring and installing the machines for use in 
Ordnance Factories had proceeded as follows :—

No. of machines repaired and installed 913

No. of machines repaired but not installed 256

No. of machines transferred to other
Departments 35

No. of machines found unsuitable for
use in Ordnance Faaories S2t

No. of machines awaiting repairs/under
repairs 673
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The above figures woiild show that after a lapse of some 2 to 3 years 
subsequent to their receipt, the number of machines reputed 
and installed in factories was about 1/3 of the total received. 
No proposals involving additional establishment for speeding up the 
repair of the remaining machines were received from the D.G.O.F. 
during the two years of the review, vnth the exception of one for 
th e^ st of an A.W .M . at the Clothing Factory, Shahjahan- 
pur̂ \

75. The Committee were surprised to find that the overhaul of the 
remaining 160 madiines has not been accorded any priority even now. In 
reply to an inquiry regarding the time by which this work would be finished 
the Director General of Ordnance Factories expressed his inability to in­
dicate the time-limit and stated that it was being done by the Ordnance 
Factories along with normal maintenance. The Committee cannot but 
deprecate this attitude of complacency and indifference on the part of the 
authorities. They would recommend that immediate action be taken to 
overhaul the rest of the machinery by providing separate repair sections 
if  necessary.

(iii) Delay in declaration of unsuitable Machines

76. Out of the 959 machines found unsuitable for the Ordnance Fact­
ories, 128 were stated to be completely unserviceable, being unfit even for 
overhaul. These latter machines were stated to have been declared in 
January, 1956, for disposal to the D.G.S. & D., who had disposed of 33 
numbers for Rs. 45,810/- . In regard to the remaining 831 numbers of 
serviceable surplus machines , it was stated that the same were being put 
up to the D.G.S. & D., for disposal in batches. Here again the Committee 
deplore the slow rate at which these machines are being declared to the D. 
G.S. & D. for disposal. They regret to note that it took between 2 to 7 
years to declare about 13 per cent, of the surplus machinery to the D.G.S.
& D. In this connection, the following remarks of the Deptuty Financial 
Adviser (Factories) contained in the Financial Reviews for 1952-53 and 1953- 
54 are also pertinent:

“ The aaion to dispose of large number of machines, which are un­
suitable for use in Ordnance Faaories, is also required to be 
taken urgently because the longer the machines remain in Or­
dnance Factories, where they are not required, the less would 
be the value likely to be obtained by their sale.”

77. The Committee recommend that urgent steps should be taken to 
dispose of the remaining machines by quick means by adopting a suitable 
special procedure, if  necessary, e^., by circulating the lists of machines 
directly to other undertakings, the Chambers of Commerce, leading in­
dustrialists, etc. as well as allowing them facility to inspect them.

(iv) Conclusion

78. It would be clear from the foregoing that the entire project of the 
receipt and utilisation of the German Reparation machinery was neither 
planned properly nor was any systematic action taken to use them at least 
in >0 far as the Ordnance Faaories are concerned in the first place the
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selection of machines for the Ordnance Factories was done apparently with­
out giving much thought to the use to which they could be put. Secondly, 
even though most of the machines were said to be new, about 35 per cent, 
of them were found completely unsuitable, some even for repairs and over­
haul. Thirdly, no atten^t was made to overhaul and instal the machines 
quickly. Lastly, even the machines which were not found suitable were 
not declared for disposal promptly. This delay in instalktion as well as 
in disposal has resulted in the deterioration of the machinery due to long 
storage extending over 2 to 7 years and consequent loss to Government on 
account of lesser price fetched in disposal as well as due to expenditure tu 
the tune of Rs. 1,69,000/- incurred on their storage upto 1-4-56. Even 
now of the machines still left, about 120 were stated to be in the open without 
any covered accommodation. Further, by not making these machines 
promptly available to other industrial undertakings, either in the public 
or in the private sector, their utihsation has been delayed while the foreign 
exchange expended in importing the machines which these machines might 
well have replaced, could have been saved. The Committee consider all 
this very unsatisfactory and feel that there has been some carelessness and 
neglect in the matter. They, therefore, recommend that a comprehensive 
inquiry should be conducted in the matter and responsibility fixed as weil 
as action taken against those found guilty.
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I l l  

PRODUCTION

(a) In troductory
79. It has already been mentioned in an earlier Report that the Ordnance 

Factories were originally established in India not as self-contained units of 
production but as subsidiaries to the Royal Ordnance Factories in U.K. 
which supplied them with most of the essentia] ingredients of production 
and that the equipment produced by them was of a comparatively older 
type. However, during the last world war, the number as well as the scope 
of these factories was increased considerably. But even then they were not 
fully equipped to meet the requirements of the Defence Services of an in­
dependent country with vast responsibilities. In addition, the needs of the 
expanding Navy and Air Force had also to be considered. Although the 
nuclear weapons have, to a certain extent, overshadowed old military con­
cepts, they have not in any way superseded the need for such weapons, even 
in coimtries possessing the nuclear weapons, much less in a country like 
India. It is, therefore, of importance to provide for the development and 
production of modem conventional weapons so as to meet the entire re­
quirements of the Defence Forces and at the same time to reduce to the 
extent possible, the dependence on foreign countries in this vital matter.

80. The Committee were informed that since 1947, *̂ be policy of Gov­
ernment had been to be self-sufficient as far as possible, with regard to 
essential defence stores and that with this end in view, the requirements of 
the Services were under constant examination and steps were taken to initiate 
production of stores at present obtained from abroad. The establishment of 
Small Arms Factory at Kanpur, the addition of plant for the manufacture of 
modem ammunition in the Ordnance Factory, Khamaria and the setting 
up of the Machine Tool Prototype Factory at Ambemath were stated to 
be major steps in this direction, taken so far. While appreciating the mea­
sures taken so far, the Committee regret to note the various irregularities 
which took place during the execution of certain projects and which 
have already been adversdy commented upon by the Public 
Accounts Committee in their Fourteenth Report.

(b) Expansion during tlie Second Five Year P lan Period

81. In para 54, the Committee have already referred to the expansion 
plans ot the Ordnance Factories dur'ng the Second Five Year Plan period. 
They hope that eflfbrts will continue to be made in the direction of achieving 
self-sufficiency as well as effectiveness in the matter of Defence equipment. 
They would suggest that during the execution of all future projects the irre­
gularities pointed out by the Public Accounts Committee in connection with 
the Ambemath and Khamaria projects' referred to in para 80 above, should 
be fully bome in mind, so as to avoid their recurrence.
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(c) P rocedare  fo r undertaking m annfactnre in  O rdnanceFactories
82. The orders for service stores together with the design particulars 

are placed by the Services on the Director General of Ordnance Factories 
who allocates the work to one or more factories depending on the nature of 
the job and also instructs the factory concerned regarding provision of com­
ponents and materials required in manufacturing from other factories or 
outside as the case may be. The Committee were informed that work was 
distributed as far as possible in such a way as to make proportionate dis­
tribution in relation to the capacity available, subject always to retaining 
a nucleus of skill in each place and also avoiding a split up of a small ord» 
into uneconomic production quantities. Further the coordination of the 
production activities of all factories including those producing similar stores 
was undertaken at the D.G.O.F’s. Headquarters office, where information 
regarding the work-load on each major operation booked in each factory 
was stated to be available. For this purpose, there is in the D.G.O.F’s. 
office a production group which is also responsible for planning as well as 
progressing of the orders. Each Factoty, in its turn, has its own planning- 
cwm-production Office, the main functions of which are to prepare a de­
tailed scheme for allocation of manufacture of stores etc., to one or more 
shops depending on the nature of the job, to liaise with the Drawing Office, 
the Rates and Estimates Section, the Provision Section for placing the de­
mands for materials etc. Further, it progresses the receipts of materials 
and components from outside including other Ordnance Factories as well as 
the manufacture of production tools and equipment and watches the pro­
gress of actual manufaaure in shops when necessarj' tools and materials 
are made available.

83. The Committee understand that normally it takes a month for the 
Production Group in the Director General of Ordnance Factories’ Office 
to place extracts on the Ordnance Factories after the receipt of service re­
quirements. Further, on receipt of extracts the planning officers in the 
Ordnmce Factories take five to six months in the case of operational orders 
and nine to ten months in the case of normal orders, to issue manufacturing 
orders on the shops, as it involves the completion of preliminaries like pro­
visioning of materi^s as well as planning, calling for missing particulars 
placing inter-factory demands etc.

84. The Committee feel that there is scope for reducing this time-lag 
and recommend that measures should be devised for the purpose.

85. The Committee understand that in a tew factories, the production 
office is divided into three groups viz., pre-production planning, issue of 
manufacturing documents and progress watching, while in most factories the 
Production Group controls planning as well as progressing. They were 
told that although technically the Director General of Ordnance Factories 
was responsible for watching the timely execution of orders placed on Or­
dnance Factories, the work to a large extent had actually been del^ated to 
the factories in view of the magnitude of the work and the limited staff avail­
able at the D.G.O.F s. Office for the purpose. In this connection, it was 
pointed out to them that due to the very large number of orders for different 
types of stores which the Ordnance Factories were called upon to handle 
simultaneously the necessity for expanding the facilities of production planning 
and progress watching had been keenly felt and that proposals for having 
separate planning and progress office, attached to each factory as well as 
at D.G.O.F's. headquarters was under consideration. The Committee 
recommend that these proposals should be examined and necessary action 
taken expeditiously.
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86. The Committee were informed that the actual manufacture of an 

Item of Defence Stores took 2 or more years in the case of ammunition an3
3 to 5 years in the case of other Ordnance items after manufacturing orders 
were placed on shops. It was explained by the Director General of Ordnance 
Factories that on enquiry from Bofors, the internationally famed gun makers, 
he learnt that it took them about seven years from the time they conceived 
of the idea of a new gun to the time they produced it on a large scale. After 
making allowance for the time taken for design, planning, prototype manu­
facture etc., the actual establishment of production in their case also would 
take not less than three years, while in the case of the Ordnance Factories, 
it would be four or five years. The Committee consider that there is scope 
for reducing the time taken by the Ordnance Factories in establishing pro­
duction and therefore suggest that a careful examination of the various pro­
cesses involved therein should be carried out to clear the bottlenecks and 
eradicate other cause of delays.

(d) O utstanding O rders
87. The total number of orders lying outstanding in the Ordnance 

Factories as on 1-4-1956 was of the order of 10870 a few of which are even 
ID years old. Their break-up, showing the year, since when they are out­
standing, is given below;—

1945-46
1946-47
1947-48
1948-49
1949-50
1950-51
1951-52
1952-53
1953-54
1954-55
‘955-56

2
3

19
392
495
966

1388
1990
2094
2095 
1426

T o ta l 10870

The following reasons were attributed for the delay in completion o>' 
these orders :—

(а) Abnormal delay in the supply of complete drawings and speci­
fications.

(б) Suspension of manufacture placed by the Indentors.
(c) Changes in Priorities of manufacture.
(d) Delay in obtaining material.
(e) Inadequate planning and progressing staff for dealing with manu­

facture of a very large ntimber of. items.
(/) Limited capacity for the design and manufacture of tools, gauges 

and fixtures required.
(g) Difficulties in production and at times inadequate appreciation ©f 

these difiiculties by the Production authorities.
(A) Placing of petty orders on Ordnance Factories.



<88. The ‘Committee -have discussed the difficulties at (<i)> («) and (/> 
earlier at their proper places. The other important reasons are discussed 
below :—

(a) Atmomud-delt .̂iH the supply of complete draivings and specifications

89. Under the existii^ ^ to n , the indentor places an indent on the 
Birector General of Ordnance Faaories for the manufacture of an article and 
•sends a copy thereof to the technical directorate concerned, which is required 
to supi l̂y within a fortnight, j>aper particulars to the manufacturers to guide 
the manufacture. It was explained that normally in 90% of the cases the 
•particulars were supplied within the time Dmk, but in 10% cases they were 
delayed either because the techiiic^ directorate did not have them or because 
some amendment had been made by the indentor,

90. The Committee have JllreadyjecQramended in para 42 of their Fifty- 
sixth Report on Army Stores that the indentors should be made responsible 
for obtaining the necessary particulars and for supplying them to the Ord­
nance Factories. They hope that this chan^ wHl be given effect to at an early 
<late and at the same time a procedure devised to pinpoint the responsibility 
o f  the various authorities, including -the technical directorate, for the delays, 
i f  any, in this matter.

(f>) Suspension of mamtfacture placed by the indentors

91. The Committee undersutnd that manufacture of some items was 
lidd up on account of suspension orders placed by the indentors. They fed 
that such cases should arise only in exceptional circumstances and that they 
should be investigated by higher aitthorities to examine in particular whether 
the original order was justified and also the reason for the suspension.

(c) Changes in priorities of manufacture

92. The Committee learn that priorities of manufacture are changed 
often' by indentors. As an instance it was explained that in the case of ammuni­
tion whose average life was ten years, it had sometimes happened that lai^e 
quantities of ammunition, whiclt were considered to be good at the earlier 
year’s review, were on test found to be unsuitable next time and hence the 
manufacture of that item origindlly given low priority had to be accorded high 
priority. The Committee resflise that for operational needs, such 
instances might arise but deplore thdr frequent occurrence in normal times. 
They suggest that there should be a thorough test-check of such cases, in par­
ticular, to see whether the case was due to faulty material used, defective sto­
rage etc. so as to enable remedial measures to be taken in fiiture.

.(̂ ) Difficulties in production and at times inadequate a^eciation of these 
difficulties by the production authorities

93- The Committee were informed by the DGOF that due to lack of 
•experience, the production personnd did not dways appreciate all the snags 
•and pitfalls in the devdopment of manufacture, particutoly of new and com­
plicated items, all at one time and revise them only one after another. They 
fed , however, that this -woiM indicate Insi^dent attention being paid to
433 L.S.—3.
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prelixninaries before production was undestaken, since the development 
manufacture of all new and complicated stores would ordinarily and in fact 
should first be carried out on an experimental basis and mass production onl]r 
after all the processes have been fully finalised. For this purpose they would, 
suggest that such experimental orders should be kept apart from other orderŝ  
and that their progress should be watched separately.

(A) Placing of petty orders

94. Another reason whidi contributed to the delay in execution of orders 
was stated to be .the placing of a large number of petty orders on Ordnance- 
Factories, which required the same amoimt o f planning and paper work as 
was necessary for large orders, for which the Ordnance Factories were actual­
ly equipped. These orders were generally stated to relate to components and 
spare parts required for the Army’s old eqmpment e. g. Teleprinters which 
had gone out of use in the country of its origin and of which the parts were not 
obtainable from the original manufacturer. In this connection the Committee 
were glad to learn that it has recently been decided by the Production Board to>- 
relieve the Ordnance Factories of these jobbing orders and that the Master 
General of Ordnance had been asked to set aside one of his Electrical and 
Mechanical Workshops entirely for the purpose. They hope that this deci­
sion will be implemented expeditiously and will go a long way in improving the 
position in the Ordnance Factories.

While on the subject, the Committee suggest that the aim of gradual re­
placement of outmoded equipment, within the limitations of available resour­
ces, should constantly be kept in view by the Defence Services, with a view to  
acMeving the maximum operational efficiency.

Prc^ess Reports

95. Quite apart from the measures suggested above, which it is hoped 
would considerably improve the position regarding the extent of outstanding- 
orders in the Ordnance Faaories, the Committee suggest that a central watch 
by means of Progress Reports should be kept by the Director General of Or­
dnance Factories over the extent and volume of orders (Priority as well as 
others) lying unexecuted with the Ordnance Factories for over six months. 
These Progress Reports should specify the reasons for the delay in execution of 
orders and should be submitted quarterly to the Director General of Ordnance 
Factories, who should closely scrutinise these reports to see that the causes of 
delays are removed as far as possible so that production could be expedited. 
Furriier, similar reports at half-yearly intervals should also be scrutinised by 
the Controller General, Defence Production and Defence Production Board 
to enable them to initiate necessary action.

(e) Rejections
96. The manufacturing rejections in the Ordnance Factories are clas­

sified as avoidable and unavoidable— t̂he latter being inherent in the technique 
of manufacture with the plant and machinery available. The unavoidable 
rejections are also included in the standard estimates and any rejections over 
and above tiiese are required to be explained and: regularised to the satisfac­
tion of the Audit authorities. The value of abnormal (avoidable) rejections as 
shown in the annual accoimts fi>r the years 1952-53, 1953^54 and 1954-55 
was Rs. 2 '7, 1*90 and 5-90 lakhs respectively. In this connection it was.



explained that rejections were high during the period of development 
of new stores or in the manu&cture of complicated stores for which either a 
special technique was required or the necessary plant or machinery was not 
available. Since the Ordnance Factories are progressively taking up new items 
of production, the rejections are bound to be high, particularly for those items 
of which the Ordnance Factories have not acqwred the technique or skill. 
While appreciating the difficulties of production of new items in the initial 
stages, the Committee hope that it might, perhaps, be possible to reduce these 
abnormal rejections by establishing the production of new items on an ex­
perimental basis in co-operation with the Technical Development Establish­
ment etc.

97. In regard to imavoidable rejections, the Cotnmittee understand that 
these rejections, which were included in the estimates on the basis of past 
experience, were not met with in the case of all items. They do not, however 
consider this arrangement to be satisfaaory since it does not allow the exer­
cise of proper control over unavoidable rejections. They, therefore, suggest 
that the percentage of unavoidable rejections should be specifically laid down 
by the technical authorities as far as possible and that they should also be 
periodically reviewed.

(f) St atistical Quality Control Section
98. In connection with the rejections, the Committee were informed 

that with the setting up of Statistic^ Quality Control Section in the Head­
quarters office of the Director General of Ordnance Factories a mention of 
which has already been made in para 37 of their Fifty-fourth Report, the 
rejeaions were expected to be brought down appreciably. They were further 
told that so far this section had been responsible in substantially reducing 
the rejections in the case of grenades and that good results were expected in 
other cases also. The Cotnmittee feel that this indicates that wasteful pro­
cesses were being followed in the Ordnance Faaories and that the setting 
up of the Statistical Quality Control Section was an overdue reform. They 
suggest that stem-action should be taken against all those guilty of these waste­
ful processes. Further, the Committee hope that Statistical Quality Control 
Section would succeed in progressively reducing the rejection and insecuring 
greater and effective control over production cossts and bringing about marked 
improvements in the quality of products of the Ordnance Faaories.

99. The success of the Statistical Quality Control Section depends a 
great deal on an efficient system of costing. For this purpose, the 
Committee suggest that there should be full cooperation between these two 
branches. They have already suggested in an earlier report that the work off 
interpreting the costing data to the Director General of Ordnance Factories 
and the Superintendents to enable them to initiate prompt action thereon, 
might well be entrusted to the Statistical Quality Control Section.

(g) Extent of idle tim e payments (within central).
ICO. It has already been mentioned in para 60 that the extent of idle 

time payments within control amounted in the last three years to about 
Rs. 14 lakhs while during the period from September 1955 to November 1956 
it amounted to over Rs. 20 lakhs. The Committee understand that these 
pajrm-iits accrue on account of (a) Machine breakdown, (b) belt faults, (c) 
shortage of materials or tools etc. They feel that these are avoidable causes
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which reflett on the efficiency of the Ordnance Factories. The Committee 
have recommended earlier measures for redcuing such idle time on account of 
machine breakdown, for want of materials etc. They suggest that special 
measures should be initiated to reduce the expenditure on idle time pay­
ments.

(h) Total Talue of Prodnedon and Its analysis
lo i. The total value of production including the civil trade work, in 

all the Ordnance Factories during the last three years, was as follows ;—

30

Particulars 1953-54 1954-55 1955-56

(In lakhs of rupees)

(i) Cost of issues to Army . 1153-37 1192*96 892-71

(2) Cost of issues to Navy Air, Force and 
M.E.S. • ....................................... 47-39 65-22 66-74

(3) Cost of issues to Civil undertakings 167-93 392-66 445-93

(4) Cost of capital works 27-18 21-74 41-29

(5) Differences between opening and 
closing balances . . . . 63-53 ( - ) 35-87 60-97

1459-40 1636-71 1507-64

102. The Committee understand that the annual production in the Or­
dnance Factories meets about 40 to 50% of the requirements of Army and 
about 20 to 30% of Nav'y and Air Force respectively. In connection with the 
measures taken for the improvement of this position, it was explained that a 
survey of the main items of imported ammunition for the three services had 
been carried out to see which of t.hese items could in the near future, be manu­
factured in Ordnance Factories and that a plan had been drawn up for the in­
creased production of those items in the Ordnance Factories. The imple­
mentation of this plan was stated to require import of fresh plant in some cases 
and addition of balancing capacitj' in others. The Committee feel that these 
measures were overdue and recommend that every effort should be made to 
implement the plan without any further delay. They further recommend that 
similar plans for other types of Defence stores still imported should be drawn 
up expeditiously and implemented.

(i) M anufacture of MT Vehicles, ^ rm ou red  Cars, Tanks etc.
103. The Committee learn that almost all the requirements of ordinary 

Mechanical Transport and Armoured Vehicles (including tanks etc.) for 
the Defence forces amounting to about Rs. 9 crores yearly are at present met 
by imports. As regards soft vehicles {i.e. ordinary lorries and trucks), the



Ministry of Defence were stated to be in close consultation with the Ministry 
or Heavy Industries for the development of their indigenous manufacture and 
that some progress has been made in this respect by Premier Automobiles and 
Hindustan Motors, which were able to manufaaure only 50 to 60% of the 
value of these vehicles. For the manufacture of jeeps M/s. Mahindra and 
Mahindra were stated to have a programme therefor, for which the Or­
dnance Factories would help them. The Committee were further informed 
that 90% of the major soft vehicles would be manufactured in India within 
four or five years. As regards Armoured Vehicles, it was stated to have been 
decided to set up a plant for their manufacture in India and it was hoped that 
within five years or so a considerable portion of tanks etc. would be 
manufactured in the country. The Committee welcome the efforts made in 
this direction and hope that more vigorous steps would be taken to achieve 
self-sufficiency as far as possible.
(j) Association of private sector with Defence Production

104. The Committee have already empl'.asised in para 24 of their Fifty 
fourth Report on Ordnance Factories (Organisation and Fincince) that the 
Government Ordnance Faaories cannot by themselves meet all the require­
ments of Defence stores particularly in an emergency and that for this purpose 
it is necessary to develop the industrial potential in the country, both in the 
public and private sectors, which could be drawn upon when necessary. They 
were informed that attempts were being made in consultation with the Deve­
lopment Wing of the Ministry of Heavy Industries and the Production Minis­
try to locate indigenous capacity for manufacturing of Defence Stores, which 
were being imported as well as for establishing alternative sources of 
supply, and that, for this purpose, educational orders were being placed with 
the manufacturers. The Committee find, however, that only nine educational 
orders {vide Appendix III) of such items as Razor open, Hones Razor, Paper 
white fine etc. were placed on the D.G.S.& D. for supply from the private 
sector during the five years, 195^-1956. Further, even in the case of all but 
one of these orders, which pertain onJy to purely civilian orders, the orders 
have not been renewed and in ccrtain cases not even completed. It was ex­
plained that the list was not the correct index of the amount of development 
work being got done through the private sector, because in a large number 
of cases no educational order as such was placed but necessary assistance and 
advice was rendered by the Technical Development Organisation to the private 
firms/factories in developing new stores processes. However, the Committee 
do not consider that the question of encouraging production of Defence Stores 
in the public and private sectors has received adequate anention so far.They 
feel that there is considerable complacency in this matter and that it needs to 
be overcome.

105. The Committee recommend that more energetic steps should be 
taken to enlist the active support of all the production units in the country to 
share in the Defence production. What these units can do was amply de­
monstrated during the last war. The Committee feel that the Defence Pro­
duction Board together with its Advisor>̂  Committee and the Defence Produc­
tion and Supply Committee have a very important role to play in this matter 
and that they should keep a close watch over the existing, developed or poten­
tial productive capacity in the civil sector and also ensure fuU co-ordination 
and co-operation by entrusting to the latter whatever can be undertaken by it, 
without entering into any competition. In this connection, the Committee 
suggest that the feasibility of getting the steel required by the Ordnance Fac­
tories, manufactured in the new steel factories which are being set up, should 
also be examined. «
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(k) Mobilisation P lan  and stepping up of Production daring  em ergen­cies
106. It is important to be ready at all times with plans to mobilise the 

entire resources of the country in an emergency, in which changes, if any, 
could be incorporated from time to time, as and when necessary. The Ord­
nance Factories as well as the civil production units, referred to earlier, have 
a very decisive role to play in these plans.

107. The Committee understand that while the Baldev Singh Committee
had recommended in December, 1954 the drawing up of an overall Mobilisation 
plan, so far only the first draft of the plan in respect of ammunition only had 
been prepared by the Director General of Ordnance Factories and dis­
cussed by the Defence Production Board. They deprecate strongly the 
complacency in this vital matter. Further, the Committee have already ref­
erred to the fact that the Baldev Singh Committee had pointed out that the 
reserves required to be maintained in the Ordnance Factories to step up 
production in an emergency had been cut down only on financial grounds and 
that the question had not been given sufficient thought. They would re­
commend that utmost priority should be given to the drawing up of an all
comprehensive Mobilisation plan and that it should be ensured that the plan
is kept uptodate in the light of new developments.

(1) Production of Civil T rade Item s
108. The circumstances leading to the large scale production of civil 

trade items in the Ordnance Factories have already been referred to in para 
23 of the Committee’s Fifty-fifth Report on “ Ordnance Factories— StaflF 
Matters and Training” . The value of production of civil trade items which 
cover a wide field e. g. Small Arms, Ammunition, Chemicals— Optical and 
Scientific Stores, Small tools. Machine Tools, Metals, forgings, castings, 
miscellaneous Engineering stores, wood work items etc. during the last 
three years was as under :—

(Rs. in lakhs)

1953-54 .....................................................  167-93

1954-55 ...................................................... 392-66

1955-56 ............................................  445-93
109. The Committee are glad to note the increase in the volume of civil 

trade production in Ordnance Factories which forms about 30% of the total 
production in the Ordnance Factories. They have recommended elsewhere 
that the feasibility of increasing it should be examined by a Committee of 
Experts. However, the extent to which civil production should be undertaken 
in Ordnance Factories is a matter for high level decision to which the Defence 
Production Board should devote its attention. It needs no emphasis to point 
out that this dedsion has to steer clear of the two extremes 
of rigidity and refusal to undertake civil work and of 
underudcing more sudi work ' than can safely be done so as 
not to jeopardise defence production. Once this dedsion has been given, it 
should be the duty and responsibility of the Director General of Ordnance 
Factories and the Superintendents to ensure that the capacity so set aside is 
booked in a business like manner and utilised fully and effidently to secure 
maximum production.
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1 10. The question regarding the organisation for civil trade work at the 
'headquarters of the D.G.O.F. as well as at lower levels has already been dis­
cussed in para 36 of the Committee’s 54th Report. The Committee would, 
however, suggest that a watch should "be kept over the extent of civil trade 
work brought in by the officers in charge of civil trade so as to ensure that they 
do not become mere appendages of doubtful utility.

111. The cost of production of civil trade items in common with service 
items, is worked out as indicated in Appendix VII of the Committee’s Fifty- 
fourth Report on Ordnance Factories. However, 10 attract civil trade, the 
Ordnance Factories have been permitted to quote a price lower than the price 
thus arrived at. Thus, under the existing orders, the Ordnance Factoiries can, 
if necessary, issue quotations for civil orders on the basis o f a lower ‘minimum’ 
•price, which is arrived by at excluding 25 % of the ‘variable’ overheads from 
the minimtm cost of production of the Factories. The Committee realise 
that such concessions are inevitable in the case of civil trade items since the Or­
dnance Factories would have certain idle capacity normally reserved for pro­
duction of defence stores. They hope, however, that it would be possible for 
the Factories, to compete with others on a fair basis in this matter. At the 
same time they suggest that measures to reduce the aaual cost of production 
t y  reducing overheads should still be devised.

112. Publicity and appointment of agents. — A sum of about Rs 20.000/- 
i. e., ‘05 % of the value of civil trade production is spent annually on publicity 
of civil trade items produced by the Ordnance Factories. The Committee 
suggest that every effort should be made to give publicity to civil trade items 
produced in Ordnance Faaories by opening showrooms at selected centres, 
intensive and extensive advertisements etc.

113 Commission Agents. — The Committee leam that four Commission 
Agents have so far been appointed for the sale of mathematical instruments 
produced in the Ordnance Factories and that it is proposed to increase this 
inumber further. They further understand that rates of commission allowed 
by the Ordnance Factories are not attractive and do not compare well with 
those offered by other manufaaurers. The Committee suggest that the ques­
tion regarding the rates of commission as well as the number of commission 
agents may be examined afresh to see whether any improvements could be 
made so as to increase the production and sales to the extent possible.
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MISCELLANEOUS

(a) Inspection
(0 Staff

114. The number of inspection stalf of various categories in the Ord­
nance Faaories was stated to Ije as vmder :—

IV

G.O. N.G.O. Non-In-
dustrial

Industrial

Faaory Inspeaion Staff 15 75 113 1041
Army . . . . 42 659* 3125
Navy . . . . 4 12 . .

Air Force . . . . 4 34 • • 93^

T o t a l 65 780 113 4259

"“including non-industrial.

(ti) Procedure

115. The inspection of material required for the produ::tion of 
stores is partly done fey the factor ’̂ inspection staff and partly by the service 
inspection staff. As regards inspeaion of finished product as well as stage- 
inspection during manufacture, the Committee understand that the entire 
inspection of non-service and non-lethal items of workshop manufacture is 
carried out by the Works Inspeaion staff of the Factory wWle in the case o 
service and lethal stores, the final inspeaion rests with the Service Inspec­
torate. Stage inspeaion. however, is done in some cases by the Faaory 
Inspeaion staff and in others by the Service Inspeaorate. By agreement 
with the Service Inspeaorate the stage and process inspeaion is also in certain 
cases undertaken by the Faaory’s own inspeaors.

The Committee imderstand that in the past there was duplication of ins­
peaion at certain stageS; and that there was no uniformity of inspeaion in the 
matter of stage inspeaion by the three Services. While the Air Force were 
more inclined to concern themselves only with the fmal produa and leave the 
stage inspection to the Faaory staff, the Army and Navy carried out inter­
mediate inspection as well. This the Committee imderstand caused friction 
and delay. They were informed, however, that the question of bringing about 
uniformity in this matter by transferririg intermediate inspeaion of all items 
of manufaaure to the Faaory staff (with the services having a right to c^ry 
out percentage checks at key points considered necessaiy by t h ^ )  was being 
examined by the authorities. The Committee hope that this might make for 
economy without leading to any lowering in inspeaion standards.
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(b) S tandardisation  of equipm ent and rationalisation in Ordnance- Factories
(t) Standardisation

116. The Committee leam that ahhough the scope of standardisation", 
of arms and ammunition is limited because the role of the three Services, viz^ 
Army, Navy and Air Force, is quite different from one another, some efforts • 
have been made to standardise specific items of ammunition such as artillery- 
fuses, etc. Standardisation to a greater degree is, however, envisaged in gene­
ral engineering stores, signal equipment etc. The Committee are glad to- 
leam that 72 items of this category have more or less been standardised.

(ti) Rationalisation

117. As already stated. Ordnance Faaories produce a large variety o f  
stores and are also expected to produce different tj^es of jobs simultaneously 
and to switch over from production of one type to another on the same plant.. 
Since the Ordnance Factories cannot concentrate on mass production of a limit­
ed number of types of stores, the scope of introduction, 
of rationalisation therein is limited. The Committee, however, tmder- 
stand that to the extent possible, rationalisation is being introduced, has al­
ready been achieved in respect of a few items of small arms, fuses, artillery 
equipment and ammunition etc. They hope that efforts will continue to ber 
made to achieve further progress in this respect.

(c) Design and Development of new item s of Defence Stores
118. The Machine Tool Proto-type Factorj’ at Ambemath was e.sta- 

blished in 1953 mainly for design, development and proto-type fabrication of 
new items of Defence Stores. The Committee understand that since then the- 
design and development of crily seven new service weapons has been under­
taken so far in the faaor>'. In addition, the design, development and fabrica­
tion of about 14 machine tools has also been undertaken in this faaory during 
this period. The Committee feel that the pace of development of service- 
weapons is not very heanening, especially since this factory was primarily 
e.stablished for that purpose. It was explained by the Ministry of Defence 
that the design and development work of new service armament stores vs'as 
highly specialised, complex and time consuming and that every new project 
undertake might not give the desired results in design m the first attempt. 
Further the paucity of experienced designers in the country’ for this highly 
specialised work, was also stated to be another contributing faaor for the slow 
progress in this field. The Committee have already recommended the provision 
of training schemes for designers to fulfil the needs of Ordnance Factories and 
other industries, in para 96 of their Fifty-fifth Report. They recommend that 
the feasibility of expanding the design and development activities in the. 
M achine Tool Proto-type Factory consistent with the requirements of 
the Services, should be examined and that for this purpose, the full co-opera- 
tionoftheFactory Staff and the Technical Develcjircnt Esisblifbment should, 
be ensured by suitable means.
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APPENDIX I
Levied Percentage of S.I. Charges in Various Ordnance Factories

Factory i 95i ~52 1952-53 1953-54 1954-55 1955-56

Metal & Steel Fy., Ishapore * 7-05 7-25 6-00 6-00
Rifle Factory, Ishapore 4-37 5-75 5-87 2-89 1-75
Gun & Shell Factory, Cossipore 5-81 5-79 6.75 7 - 5 0 11-5
High Explosives Fy., Kirkee 6-89 3 6 3 2-49 6-87 5-34
Gun Carriage Fy., Jubbulpore * 8-74 8-40 11-50 14-32
Ammunition Factory, Kirkee 2 -02 2-35 3-90 3-89 4-64
Cordite Factory, Arvankadu * 1*38 I - 2I 0-54 2 - 58
Ordnance Factory, Khamaria * 4-25 4*00 5- 69 7-00
Clothing Factory, Shahjahanpur I-3I 1 3 1 I 19 1 - 2 0 I -26
Ordnance Factory, Kami 0-96 3*00 5-75 250 1-30
Ordnance Factory, Kanpur 3-98 4-85 950 1 1 - 5 0 10-75
Small Arms Factory, Kanpur * 5 1 1 18-24 22-53 30-75
Ordnance Factory, Ambemath * 1-82 2-75 3-07 i-i6
Ordnance Factory, Muradnagar 6-89 9-75 12-75 16-78 21-40
Ordnance Factory, Dehra Dun 3-77 4-82 5 -5 0 9-00 9-So
Harness & Saddlery Fy., Kanpur 6-48 490 8-27 5-28 5 -2 2
Ordnance Factory, Bhusawal 4-87 3-88 3-97 5-94 10-30
Machine Tool Proto-type Fy., * * * 4> 19-33

Ambemath (Average of 3
quarters)

Ordnance Parachute Fy., Kanpur 0-53 1-28 I -41 0-99 1-34
Ordnance Factory, Wadala * 1-00 0-90 3-90 4-87

*Not available.
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APPENDIX II
Statement showing the percentage of out-moded equipment in Ordnance

Factories

Name of Factory Percentage

Ordnance Fy., Ambemath .
•Ordnance Fy., Kanpur
Machine Tool Proto-type Fy., Ambemath
High Explosives Fy., Kirkee
Harness & Saddlery Fy., Kanpur
Ordnance Fy., Kami
Small Arms Fy„ Kanpur
Anraiunition Factory, Kirkee
Gun Carriage Fy., Jubbulpore
Rifle Factory, Ishapore
Gun & Shell Factory, Cossipore .
Metal & Steel Factory, Ishapore . 
Ordnance Factory, Muradnagar . 
Ordnance Factory, Dehra Dun 
Cordite Factory, Arvankadu 
Ordnance Factory, Khamaria 
Ordnance Factory, Bhusawal 
Ordnance Parachute Factory, Kanpur

Ordnance Qothing Fy., Shahjahanpur

4-5
28-7Nil
30-1
9

II -3
43-8
32-3i8-6
72-4
43-6
17-3
10*8
n -8
75-5
9-5

3
20*4

26-7

Sewing 
Machi- 

►nes have 
been in­
cluded.

87
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APPENDIX IV
Summary of Conclusions!Recommendations

S. Ref. to Para
No. No. of the Summary of conclusions/Recommendations

Report

I 2 3

4 ' The Committee recommend that the stores
required by the Ordnance Factories should 
also be brought within the scope of the Equip­
ment Committee as suggested in their 56th 
Report on Army Stores. .

5 The Committee are glad to note that the system
of conveying requirements of recurring items 
by the Services on a three year programme 
basis has at last been introduced. At the 
same time they hope that the Services will 
be enabled to forecast their requirements on 
a realistic basis for the period now prescribed.

8 The Committee suggest that the question of the
Director General of Ordnance Factories and 
Superintendents of Ordnance Factories being 
permitted to initiate action in the matter of 
provisioning of stores sufficiently early on the 
basis of the preliminary forecasts to the extent 
of 50 % of the demands indicated therein and, 
if possible, even more in case of repetitive 
items, should be examined.

9 The Committee suggest that the question of
provisioning required to be done at present 
by Ordnance Factories on a six monthly basis 
on receipt of firm demands being altered so 
as to cover the entire demand for the year of 
utilisation, after taking into account the action 
taken on preliminary forecasts, should be 
examined.

12 The Committee would suggest that the importance
of sound provisioning should be impressed 
on all concerned, including the Services, the 
Director General of Ordnance Faaories and 

_________ Superintendents of Ordnance Factories.____
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6 13 The Committee feel that the Government should
examine the feasibility of laying down a specific 
procedure for provisioning of Stores in emer­
gencies with such relaxations as are considered 
necessary in order to obviate any hasty action 
in this respect.

7 14 The Committee feel that the business value
of quick execution in all cases, especially civil 
trade items, should be appreciated and that the 
Superintendents etc. should be given well 
defined powers for making certain safe pro­
vision of stores in anticipation of orders. Fur­
ther to meet the changing needs, they suggest 
that these powers should also be periodicily 
reviewed so as to keep them at proper levels 
according to the volume of work done and' 
difficulties encountered, if any.

8 17 The Committee were told that it might be-
advantageous if the Director General of Ordna­
nce Factories was authorised to enter into 
rate contracts which could be operated by 
Superintendents in the case of items which are 
particularly required by the Ordnance Factories 
only and not by other Government departments 
and for which the D.G.S. & D. does not go 
in for rate contract. The Committee suggest 
that this suggestion may be had examined care­
fully with a view to its implementation to the 
extent possible.

9 19 The Committee view with concern the necessity
of posting a Liaison Officer to expedite pro­
curement by the D.G.S. & D. when it is clearly 
the function of the D.G.S. & D. to arrange for 
purchases with as much expedition as possible.

10 21 The Committee feel that in view of the vety
large stocks of materials/components held in 
the Ordnance Faaories, which are surplus 
to current production and are held only as 
war-reserve stocks, the feasibility should be 
examined of centralising at some places the 
custody of those stores which are required by 
most faaories and are in excess of their annual, 
requirem/snts as well as of stock-pile items.- 
ThQrfeel that imder this arrangement consi­
derable factory stocks might be transferred 
to central stocks and storage accommodation 
therefor could, perhaps, be found from out o f 
the existing storage accommodation in the 
Ordnance Factories.
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I I  24 The Committee suggest that the feasibility o f
granting relaxation from axinual verification 
in respect of Ordnance Factory Stores, where 
possible, maybe considered. At the same time, 
they would stress that scrap items should not 
be allowed to accumulate for long periods 
and that their disposal should be effected as 
quickly as possible.

12 25 The Committee are not happy that surpluses
and deficiencies should be noticed in Ordnance 
Fa^ories during stock verification and feel 
that they reveal lack of sufficient attention to 
to stores accounting, including receipt, issue 
and storage. They,. therefore, recommend 
that effective steps should be taken to improve 
the position in these respects.

13  29 While appreciatmg the necessity for maintaining
stores at adequate levels to meet the require­
ments of emergencies, the Committee feel 
that in assessing such requirements, due consi­
deration should be paid to the possibility o f 
service stores becoming obsolete due to rapid 
advancements in this field, the position of availa­
bility of raw materials, their life, frequency 
and quantity of their turnover, etc. In this 
connection, it would be pertinent to mention 
that, quite apart from heavy surpluses in 
Ordnance Factories, stores of considerable 
value are also scrapped annually in the Ordnance 
Factories due to obsolescence and change in 
process of manufacture, etc.

Further, in view of the fact that over 90% o f 
the stores purchased in the last two years 
were obtained indigenously, the Committee 
would suggest that the justification for holding 
heavy stocks which naturally carry with them 
risk of losses on account of obsolescence, deterio­
ration, surpluses, etc. in addition to the heavy 
outky as well as additional expenditure on 
their care, custody and maintenance, should 
also be re-examined. They further suggest 
that the stocks should be held only within 
such nmgins as may be determined from time 
to time in the light of prevailing circumstances..
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14 31 The Committee appreciate that stock-piling
of essential requirements in anticipation of 
emergencies is absolutely necwsary but would 
reiterate the need for a careful appraisal of 
the situation from time to time to guard against 
excessive stock-piling and consequent losses, 
and at the same time to pro*vide for delays 
in receipt o f stqi«8 and strategic materials ' 
especially those imported.

;i5 34 The Committee feel that the exhibition of such
a heavy amount pertaining to value of stores 
in transit under suspense head in the annual 
accounts of the Ordnance Factories, without 
adequate explanation is not proper. Since 
the annual accounts of the Ordnance Factories 
take time before finalisation, after the close 
of a year, they consider that it may perhaps 
be possible to link all or a majority of the stores 
in transit, in the stores accounts of the consignee 
factories before the finalisation of the annual 
accounts.

The Committee, therefore, suggest that the lates t 
position regarding the linking of these stores 
in transit may also be reflected in the annual 
accounts, by means of a foot-note.

-‘̂ 6 37 The Committee feel that the staff employed
on the care and custody of stores is on the 
high side and that there is scope for reduction 
in stores-keeping establishment, even on the 
basis of present holdings. They recommend 
that the feasibility of reducing the expenditure 
on care and custody of stores should be consi­
dered.

17 41 The Committee hope that with the introduction
of the new provisioning procedure and its 
correct Implementation such surpluses would 
not arise in future. Since the holdings of 
surpluses involve considerable expenditure 
in the shape of store-keeping charges and 
deterioration of stores due to prolonged storage 
the Committee would suggest that expeditious 
aaion may be taken for the declaration and 
disposal of these surpluses after ensuring that 
they are really surplus to the requirements.
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18 45 The Committee recommend that the disposal
action in the Factories should be speeded up 
so as to avoid losses in the light of the remarlra 
of the Stock Holdings Committee.

19 46 The Committee hope that action to declare the
remaining surpluses would be taken at an 
early date.

20 47 The Committee would suggest that the stores
requirements etc. of Ordnance Factories also 
should be brought within the scope of the 
Stores Inquiry Conunittee as recommended 
in their 56th Report.

21 50— 51 The Committee feel very much concerned at
the present condition of the Plant and Machi­
nery in the Ordnance Faaories, particularly 
in view of the rapid technological progress 
made in recent years in advanced countries, 
resulting in modernisation having been effected 
in lay-outs and machinery in their factories. 
They understand that the Baldev Singh Com­
mittee, in its Report submitted in December, 
1954, had pointed out that some of the machines 
in the Ordnance Factories were fit only for 
scrap. The Committee consider this very 
unsatisfactory as it affeas production in a 
matter which concerns the very security of 
the country.

22 53 The Committee feel that in order to maintain
the working efficioicy of the Ordnance Fac­
tories at proper levels, there should be some 
correlation between the amount of annual 
depreciation charged on the Plant and Machi­
ne^ to that spent on replacement etc. To 
this end they have suggested in an earlier 
Report the resuscitation of the R/R Fund or 
at least provision of larger fimds for the pur­
pose.

23 54 The Committee hops that every effort will be
made to expend the amoimt envisaged in the 
Second Five Year Plan in the light of the 
remarks contained in para 71 of their Fifty- 
fourth Report on Ordnance Factories, Organisa­
tion and Finance, so as to replace the entire 
over-age as well as inefficient machinery and 
at the same time modernise it.

433 L.S.—i
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24 55 The Committee understand that in the past
generally 6 to 18 months elapsed after a proposal 
for new plant or machinery was made
by the Superintendent of a Factory and before 
it was finally approved for purchase. In a 
typical case the proposal was made in Septem­
ber, 1951 and the machinery was actually 
received in June, 1956. The Committee 
consider such delays reprehensible and re­
commend that the need to be prompt and
business-like in such matters should be im­
pressed on all concerned.

25 56 While hoping that the Committee’s recommenda­
tion in their 54th Report for a revision of 
the depreciation rates of machines on a realistic 
basis, would go far in preventing differences 
of opinion, the Committee would recommend 
that there is also a need for greater under­
standing and co-operation between Finance 
and the executive authorities.

26 57 The Committee regret to learn that records of
breakdowns, rejections due to machine faults, 
cost of repairs etc. were not generally main­
tained. They feel that such information,
quite apart from being required by Finance, 
is all the more necessary for the executive 
and administrative authorities themselve s 
to enable them to determine the working 
efSciency of the particular machines and the 
need for their replacement. They, therefore 
recommend that such particulars should be 
kept in respect of all machines in future.

27 59 The Committee would suggest that the proposals
for purchase of plant and machmery, new 
as well as on replacement account, should be 
scrutinised expeditiously by a Committee of 
Technical Officers at the Headquarters Office 
of the DGOF with reference to the condition of 
Plant and Machinery further determined, if  
necessary, by a visit to the Factory concerned, 
so that some uniformity in replacements etc. 
may also be maintained. It would perhaps 
facilitate matters if  a representative of the 
associated Finance was also associated with 
this Committee.
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6i The Committee feel that there should be a
systematic plan for the repair, maintenance 
and overhaul of plant and machinery and that 
it should be adhered to by the Factories.

29 64 The Committee feel that a review of the powers
of the Executive and Administrative Heads 
of an industrial organisation like the Ordnance 
Factories in the matter of purchase of plant 
and machinery is called for, as with the present 
high prices the present power would purchase 
very little and consequently would offer little 
scope for the exercise of those powers by the 
authorities. They recommend that these 
officers should be delegated powers commensu­
rate with their status and responsibilities, and 
that there should also be a periodical review 
of these powers with reference to their exercise 
as well as the prevailing market prices. They 
would, at the same time, stress that the exercise 
of these powers by the Superintendents should 
be regulated in such a way as to bring about 
standardisation of equipment in all the Factories 
as far as possible.

30 67 The Committee suggest that suitable st^s
in consultation with the National Industrial 
Development Corporation and private manu­
facturers should be taken to establish the 
manufacture of Heavy Machinery etc. in 
the country in collaboration with foreign manu­
facturers as well as at the Machine Tool 
Proto-type Factory as early as possible.

31 68 The Committee suggest that a Committw of
experts, drawn from public as well as private 
sectors, be appointed to examine the extrat 
of idle capacity in the Ordnance Factories 
with a view to suggesting its utilisation to the 
maximum extent possible. The Committee 
feel that this Committee could also offer 
suggestions; (i) regarding the utilisation in 
an emergency of machinery existing in
private sector and the rest of public sector 
and similar to that existing in Ordnance 
Factories and (ii) on the feasibility as well as the 
economics of installing in future multipurpose 
machinery, which could be switched ovct to 
other types of production during lean periods 
of service production, thereby dliminating 
the problem of idle labour and machinery.
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32 72“73 The Committee feel that sufficient attention
was not bestowed by the Ordnance Factories 
on the selection of the German Reparation 
Machines. They feel that had the recommenda­
tion contained in para 67 of their First Report 
been implemented, particularly sincc most 
of the machines were received in the Ordnance 
Factories after it was made, the present 
unfortunate situation might not have arisen.

33 74-75 The Committee deplore the long delay extending
over 2— 6 years which took place in overhauling 
and installing the German Reparation machines 
in the Ordnance Factories, and the somewhat 
casual manner in which this task was attended 
to by the authorities concerned, particularly 
when the allotment of these machines to the 
Ordnance Factories had itself been made on 
a priority basis. They feel that the overhaul 
of these machines should also have been taken 
up on priority basis and speeded up by 
providing special or separate repair sections 
or even by securing the services of outside 
agencies for this purpose They would recom­
mend that immediate action be taken to 
overhaul the rest of the machinery by pro­
viding separate repair sections, if necessary.

34 76-77 The Committee deplore the slow rate at which
German Reparation machines are being dec­
lared to the D. G. S. & D. for disposal. They 
recommend that urgent steps should be taken 
to dispose of the remaining machines by 
quick means by adopting a suitable r.}>ecial 
procedure, if  necessaiy e.g. by circulating the 
lists of machines directly to other under­
takings, the Chambers of Commerce, leading 
industrialists, etc. as well as allowing them 
facility to inspect them.

35 78 The entire project of the receipt and utilisation
of the German Reparation machinery was 
neither planned properly nor was any sys­
tematic action taken to use them at least 
in so far as the Ordnance Factories are con­
cerned. The Committee consider all this 
very imsatisfactory. They feel that there 
has been some carelessness and neglect in the 
matter. They therefore, recommend that 
a comprehensive inquiry should be conductel 
in the matter and responsibility fixed as wel - 
as action taken against those found guilty.



47

36 8i The Committee suggest that during the execution
of all future projects the irregularities pointed 
out by the Public Accounts Committee in connec­
tion with the Ambemath and Khamaria Projects 
should be fully bome in mind so as to avoid their 
recurrence.

37 85 It was pointed out to the Committee
that proposals for having separate plaiming
and progress office, attached to each faaory 
as well as at D.G.O.F.’s headquarters were under 
consideration. The Committee recommend
that these proposals should be examined and 
necessary action taken expeditiously.

38 86 TTie Committee consider that there is scope for re­
ducing the time taken by the Ordnance Factories 
in establishing production and therefore suggest 
that a careful examination of the various pro­
cesses involved therein should be carried out to 
clear the bottlenecks and eradicate other causes 
of delays.

39 90 The Committee have already recommen­
ded in para 42 of their Fifty-sixth Report 
on Army Stores that the indentors should be made 
responsible for obtaining the necessary particulars 
and for supplying them to the Ordnance Factories. 
They hope that this change will be given effea 
to at an early date and at the same time a pro­
cedure devised to pinpoint the responsibility 
of the various authorities including the technical 
directorate, for the delays, if  any, in tiiis matter.

/\o 91 The Committee understand that iranufacture of
some items was held up on account of suspension 
orders placed by the indenivr. They feel that 
such cases should arise only in exceptional 
circumstances and that they should be investiga­
ted by higher authorities to examine in particular 
whether the original order was justified and also 
the reason for the suspension.

41 92 The Committee learn that priorities of manufacture
are changed often by indentors. They realise that 
for operational needs such instances might arise 
but deplore their frequent occurrence in normal 
times. They suggest that there should be a 
thorough test-check of such cases, in particular, 
to see whether the case was due to faulty mateiial 
used, defective storage, etc. so as to enable 
remedial measures to be taken in future.
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42 93 The Commiitee were informed that due to la ck of
experience the production personnel did 
not always appreciate all the snags and pitfalls in 
the development of manufacture, particularly of 
new complicated items, all at one time and realise 
them only one after another. They feel, how­
ever, that this would indicate insufficient atten­

tion being paid to preliminaries before production 
was undertaken, since the development of manu- 
fa c ^ e  of all new and complicated stores, would 
ordinarily and in fact, should first be carried out 
on an experimental basis and mass production only 
after all the processes have been fully finalised. 
For this purpose they would suggest that such 
experimental orders should be kept apart from 
other orders and that their progress should be 
watched separately.

43 94 The Committee were glad to learn that it has
recently been decided by the Defence Produaion 
Board to relieve the Ordnance Factories of job­
bing orders and that the Master General of 
Ordnance at Army Hqrs. has been asked to set 
aside one of his Electrical and Mechanical Work­
shops entirely for the purpose. They hope 
that this decision will be implemented expedi­
tiously and will go a long way in improving the 
position in the Ordnance Factories.

44 94 The Committee suggest that the aim of gradual
replacement of outmoded equipment, within 
the limitations of available resources, should 
constantly be kept in view by the Defence Ser­
vices with a view to achieving the maximum 
operational efficiency.

45 95 The Committee suggest that a central watch by
means of Progress Reports should be kept by the 
Director General of Ordnance Factories over the 
extent and volume of orders (Priority as well as 
others) lying unexecuted with the Ordnance 
Faaories for over six months. These Progress 
Reports should specify the reasons for the delay 
in execution of orders and should be submitted 
quarterly to the Director General of Ordnance 
Faaories who should closely scrutinise these 
reports to see that the causes of delays are re­
moved as far as possible so that production coul
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be expedited. Further, similar reports at half 
yearly intervals should also be scrutinised by the 
Controller General Defence Production and 
Defence Production Board to enable them to 
initiate necessary action.

46 96 While appreciating the difficulties of production of
new items in the initial stages, the Committee 
hope that it might perhaps be possible to reduce 
these abnormal rejections by establishing the 
production of new items on an experimental 
basis in co-operation with the Technical Develop­
ment Establishment, etc.

47 97 The Committee suggest that the percentage of un­
avoidable rejections should be specifically laid 
down by the te''hnical authorities as far as possible 
and that they should be periodically reviewed.

48 98 The results achieved by the Statistical Quality
Control Section indicate that wasteful processes 
were being followed in Ordnance Factories and 
that the setting up of the Statistical Quality Con­
trol Seaion was an overdue reform. They 
suggest that stern action should be taken 
against all those guilty of these wasteful processes. 
Further, the Committee hope that the Statistical 
Quality Control Seaion would succeed in progres­
sively reducing the rejections and in securing 
greater and effective control over production costs 
and bringing about marked improvements in the 
quality of products.

49 99 The Commiuee suggest that for the success of the
Statistical Quality Control Section there should 
be full co-operation between the Statistical 
Quality Control Section and costing sertions.

50 100 The Committee feel that ths causes leading to idle
time payments (within control) are avoidable 
and reflect on the elficiency of Ordnance Fac­
tories. They suggest that special measures should 
be initiated to reduce the expenditure on idle 
time payments.

51 102 It was explained to the Committee that a survey
of the main items of imported ammunition for 
the three Services, had been carried out to see 
which of these items could in the near future.



50

be manufactured in Ordnance Factories and that 
a plan had been drawn up for the increased 
production of those items in the Ordnance 
Factories.

The Committee feel that these measures were 
overdue and recommend that every effort should 
be made to implement the plan without any 
further delay. They further recommend that 
similar plans for other types of Defence stor^ 
still imported should be drawn up expedi­
tiously and implemented.

52 103 The Committee welcome the efforts made in con­
nection with the manufacture of Mechanical 
Transport vehicles, etc. and hope that more 
vigorous steps would be taken to achieve self- 
sufficiency as far as possible.

53 104-105 The Committee do not consider that the question
of encouraging production of Defence Stores 
in the public and private sectors has received 
adequate attention so far. They feel that there 
is considerable complacency in this matter and 
that it needs to be overcome.

The Committee recommend that more energetic 
steps should be taken to enlist the active support 
of all the production units in the country to 
share in the Defence production. The Com­
mittee feel that the Defence Production Board 
together with its Advisory Committee and the 
Defence Production and Supply Committee have 
a very important role to play in this matter and 
that they should keep a close watch over the 
existing, developed or potential productive
capacity in the civil sector and also ensure full 
co-ordination and co-operation by entrusting to 
the latter whatever can be undertaken by it, with­
out entering into any competition. In this con­
nection the Committee suggest that the feasibility 
of getting the steel required by the Ordnance 
Factories, manufac ured in the new steel 
factories which are being set up, should also 
be examined.

I

54 107 The Committee recommend that utmost priority
should be given to the drawing up of an ail 
comprehensive Mobilisation plan and that it 
should ensured that the plan is kept up-to-date
in the light of new developments.
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$5 top The Committee are ^ad tonote the increase in thevolume of dvil trade production. They suggest that Defence Production Board should dedde about the eictent of dvil production in a wqr as not to jeopardise defence production and at the same time ensuring the utilisation of spare capadty to the fullest extent.
over the extent of chril trade woric brought by the officers in charge of dvil trade so as to ensure that th^ do not become mere >̂pen> dages of doubtAil utility.

M III The Committee suggest that measures to reduceactual cost of production by redudng over- heads in Ordnance Factories should be devised.
f t  II* The Committee suggest that every effort shouldbe made to give publidty to civil trade items produced in Ordnance Factories openiî  show rooms at selected centres, intensive and extensive advertisements, etc.
m tt% The Committee suggest that the question regard­ing the rates of commission as wdl as the number of commission agents m ^ be exa­mined afresh to see whether any improvement could be made so as to increase the production and sales to the extent possible.
f t   ̂ I lf  The Comminee were informed that the questionof bringing about uniformity in the matter of inspection of all items of manufacture was bdng egtamined 1  ̂ the authorities. Thqr hope that this might make for economy without leading 

to any lowering in inspection standards.
i t  t ty  The Committee understand that to the extent possi­ble rationalisation is being introduced in the Ordnance Factories. Th^ hope that efforts will continue to be made to adiieve further (ffogress in this respect.

l i t  The Committee feel that the pace of dsvdop- ment of service weapons is not very hsarteai.ig since this Factory (MTPF) was primarily es­tablished for that purpose. Th^ recommend that the feasibility of ocpanding the activities in the Machine Tool Proto-Qrpe Factoiy consis­tent with the requirements of the Services should be examined and that for this purpose the full co-operation of the factory Staff and the Techni­cal Development BstabJibment should be ensured by suitable means.


